FORM A
PuBLIC ANNOUNCEMENT

FOR THE ATTENTION OF THE CREDITORS OF
PROJECT ‘ELEGANT VILLE’ OF ELEGANT INFRACON PRIVATE LIMITED SITUATED AT PLOT NO.
GH - 06B, SECTOR TECH ZONE IV, NOIDA EXTENSION, GREATER NOIDA, UTTAR PRADESH.
ELEGANT INFRACON PRIVATE LIMITED
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate

Persons Regulations, 2016)

RELEVANT PARTICULARS

1. Name of corporate debtor Project ‘Elegant Ville® of Elegant
Infracon Private Limited situated at Plot
No. GH — 06B, Sector Tech Zone 1V,
Noida Extension, Greater Noida, Uttar
Pradesh.
2. Date of incorporation of corporate debtor 11.02.2010
3. Authority under which corporate debtor is incorporated / registered Registrar of Companies, Delhi, India,
under the Companies Act, 1956
4. Corporate Identity No./ Limited Liability Identification No. of | U70200DL2010PTC198957
corporate debtor
5. Address of the registered office and principal office (if any) of | H. No. 225 F/F, Durga Mandir Gali,
corporate debtor Village Kondli, East Delhi, India, 110096
6. Insolvency commencement date in respect of corporate debtor 30.04.2024 (Order received on 01.05.2024)
7. Estimated date of closure of insolvency resolution process 27.10.2024 (from 30.04.2024)
8. Name and registration number of the insolvency professional acting as | Name — Mr. Naresh Kumar Aggarwal
interim resolution professional Reg No- IBBI/IPA-001/IP-P-02116/2020-
2021/13274
9. Address and e-mail of the interim resolution professional, as registered | Reg. Add — M - 806, Emaar Palm Drive
with the Board ,Golf Course Ext. Road, Sector 66 ,Near
Badshahpur Chowk, Gurgaon, Haryana,
122018
Email- nareshaggarwal375@gmail.com
10. | Address and e-mail to be used for correspondence with the interim | Address — M-806, Emaar Palm Drive, Golf
resolution professional Course Ext. Road, Sector 66, Near
Badshahpur Chowk, Gurgaon, Haryana,
122018
Email — cirp.elegant@gmail.com
(For submission of Claims, please see
to the instructions mentioned
underneath)
11. | Last date for submission of claims 15.05.2024 (14 days from the receipt of
order i.e. 01.05.2024)
12. | Classes of creditors, if any, under clause (b) of sub-section (6A) of | Ajjottee under Real Estate Project
section 21, ascertained by the interim resolution professional
13. | Names of Insolvency Professionals identified to act as Authorised | 1. Varun Vashisht
Representative of creditors in a class (Three names for each class) IBBI/IPA-001/1P-P-01919/2020-
2021/13141
R-8, South Extension Part 2, South,
National Capital Territory of Delhi, 110049
2. Rajesh Ramnani
IBBI/IPA-002/1P-N00993/2020
2021/13187
D-44, Second Floor, back side, Naraina
Vihar, Delhi, 110028
3.Vikky Dang
IBBI/IPA-003/00359/2021-2022/13763
B-11, Near Mangal Bazar Gurudwara,
Vishnu Garden, New Delhi-110018
14. (@) Relevant Forms and

(b) Details of authorized representatives
are available at:

www.ibbi.gov.in



mailto:cirp.elegant@gmail.com
http://www.ibbi.gov.in/

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency
resolution process of Project ‘Elegant Ville’ of Elegant Infracon Private Limited situated at Plot No. GH — 06B, Sector
Tech Zone 1V, Noida Extension, Greater Noida, Uttar Pradesh. on 30.04.2024

The creditors of Project ‘Elegant Ville’ of Elegant Infracon Private Limited situated at Plot No. GH — 06B, Sector Tech
Zone 1V, Noida Extension, Greater Noida, Uttar Pradesh are hereby called upon to submit their claims with proof on or
before 15.05.2024 to the Interim Resolution Professional.

The financial creditors shall submit their claims with proof by electronic means only. The Financial Creditors should
submit their Claim at the website https://taskforibc.com. If in case of any query relating to uploading the same, the contact
details of the concerned person is (M) 9870099713. Other creditors can submit the claims with proof in person, by post
or by electronic means. Those Creditors who intend to submit the Claim in physical mode, can submit at the address
mentioned in entry No. 10.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized representative
of the class in Form CA

Submission of false or misleading proofs of claim shall attract penalties.

Naresh Kumar Aggarwal

Interim Resolution Professional

Reg No- IBBI/IPA-001/IP-P-02116/2020-2021/13274

AFA valid upto : 17.12.2024

M - 806, Emaar Palm Drive ,Golf Course Ext. Road,

Sector 66 ,Near Badshahpur Chowk, Gurgaon, Haryana, 122018
Email id: nareshaggarwal375@gmail.com

Date: 03.05.2024
Place: Gurugram
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BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE OFFER COMPANY SECRETARY AND COMPLIANCE OFFICER

I AXISCAPITAL P Jefteri | 1 | Vs,

Plot No. 728, Udyog Vihar Phase V, Gurugram, Haryana
. erreries JM FINANCIAL | A\ KFINTECH Virr s ¥
Axis Capital Limited Goldman Sachs (India) Securities Private Limited | Jefferies India Private Limited JM Financial Limited KFin Technologies Limited (formerly known as KFin Technol- Te!ephone: 1491124 ,499 8999
1t Floor, Axis House, C-2 Wadia International Center| 951-A, Rational House, Appasaheb Marathe Marg, Level 16, Express Towers, Nariman Point | 7" Floor, Cnergy, Appasaheb Marathe Marg ogies Private Limited) E-mail: corporatesecretarial@tbo.com
Pandurang Budhkar Marg, Worli Prabhadevi, Mumbai 400 025, Maharashtra, India Mumbai 400 021, Maharashtra, India Prabhadevi, Mumbai 400025 Selenium, Tower B, Plot No. 31 and 32, Financial District,
Mumbai — 400 025, Maharashtra, India Telephone: +91 22 6616 9000 Telephone: +91 22 4356 6000 Maharashtra, India Nanakramguda, Serilingampally Investors may contact the Company Secretary and Com-
Telephone: +91 22 4325 2183 Email: tboipo@gs.com E-mail: tho.ipo@jefferies.com Telephone: +91 22 6630 3030 Hyderabad - 500 032, Telangana, India pliance Officer or the Registrar to the Offer in case of any
E-mail: tbo.ipo@axiscap.in Investor Grievance E-mail: Investor Grievance E-mail: E-mail: tektravels@jmfl.com Telephone: +91 40 6716 2222 pre-Offer or post-Offer related problems such as non-re-
Website: www.axiscapital.co.in india-client-support@gs.com jipl.grievance@jefferies.com Investor Grievance E-mail: grievance.ibd@jmfl.com E-mail: tbo.ipo@kfintech.com, Website: www.kfintech.com ceipt Of, Allotment A?'V'C& nop-predlt of Allotted Equllty
Investor Grievance E-mail: complaints@axiscap.in | Website: www.goldmansachs.com Website: www.jefferies.com Website: www.jmfl.com Investor Grievance E-mail: einward.ris@kfintech.com Shares in the respective beneficiary account, non-receipt
Contact Person: Akash Aggarwal/ Harish Patel Contact Person: Suchismita Ghosh Contact Person: Suhani Bhareja Contact Person: Prachee Dhuri Contact Person: M. Murali Krishna of refund orders or non-receipt of funds by electronic
SEBI Registration No.: INM000012029 SEBI Registration No: INM000011054 SEBI Registration No: INM000011443 | SEBI Registration No.: INM000010361 SEBI Registration No: INR000000221 mode, etc. For all Offer related queries and for redressal of

complaints, Investors may also write to the BRLMs.

Availability of the RHP: Investors are advised to refer to the RHP and the “Risk Factors” on page 28 of the RHP, before applying in the Offer. A copy of the RHP is available on website of SEBI at www.sebi.gov.in, on the websites of the BRLMs, i.e., Axis Capital Limited at www.axiscapital.co.in, Goldman Sachs (India) Securities Private Limited at
www.goldmansachs.com, Jefferies India Private Limited at www.jefferies.com and JM Financial Limited at www.jmfl.com, respectively, on the websites of BSE and NSE at www.bseindia.com and www.nseindia.com, respectively and on the website of the Company at www.tbo.com.

Availability of the Abridged Prospectus: A copy of the abridged prospectus is available on the website of the Company, the BRLMs and the Registrar to the offer at www.tbo.com, www.axiscapital.co.in, www.goldmansachs.com, www.jefferies.com and www.jmfl.com and www.kfintech.com.

Availability of Bid-cum-Application Forms: Bid-cum-Application Forms can be obtained from the Registered Office of the Company, TBO Tek Limited, Telephone: +91 124 499 8999; Axis Capital Limited, Telephone: +91 22 4325 2183: Goldman Sachs (India) Securities Private Limited, Telephone: +91 22 6616 9000: Jefferies India Private
Limited, Telephone: +91 22 4356 6000; and JM Financial Limited, Telephone: +91 22 6630 3030 and at the select locations of the Sub-syndicate Members (as given below), SCSBs, Registered Brokers, RTAs and CDPs participating in the Offer. ASBA Forms will also be available on the websites of BSE and NSE and the Designated Branches of
SCSBs, the list of which is available at websites of the Stock Exchanges and SEBI.

Sub-syndicate members: Almondz Global Securities Ltd., Amrapali Capital & Finance Services Limited, Anand Rathi Share & Stock Brokers Limited, Anand Share Consultancy, ANS Pvt Limited, Ashwani Dandia & Co., Asit C Mehta Investment Intermediates Limited, Axis Securities Limited, Centrum Broking Ltd., Dalal & Broacha Stock Broking
Pvt Limited, Eurekha Stock & Share Brokers Ltd., G Raj & Co. (Consultants) Limited, Globe Capital Markets Ltd., HDFC Securities Ltd., ICICI Securities Limited, IDBI Capital Markets and Securities Ltd., [IFL Securities Ltd., Jhaveri Securities, JM Financial Services Limited, Kalpataru Multiplier Limited, Kantilal Chhaganlal Securities P. Ltd., Keynote
Capitals Limited, KIMC Capital Markets Ltd., Kotak Securities Limited, Lakshmishree Investment & Securities Pvt Limited, LKP Secuties Ltd., Marwadi Shares & Finance, Motilal Oswal Financial Services Limited, Nirmal Bang Securities Pvt. Limited, Nuvama Wealth and Investment Limited, Patel Wealth Advisors Pvt. Limited, Prabhudas Lilladher
P. Ltd., Pravin Ratilal Share & Stock Brokers Limited, Religare Broking Ltd., RR Equity Brokers Pvt. Ltd., SBICAP Securities Limited, Sharekhan Ltd., SMC Global Securities Limited, Standard Chartered Securities Limited, Tanna Financial ServicesTradebulls Securities Limited and Yes Securities (India) Limited.

Syndicate member: JM Financial Services Limited.

Escrow Collection Bank and Refund Bank: HDFC Bank Limited.

Public Offer Account Bank: ICICI Bank Limited.

Sponsor Banks: HDFC Bank Limited and ICICI Bank Limited

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

For TBO Tek Limited

On behalf of the Board of Directors

Sd/-

Place: New Delhi Neera Chandak
Date: May 2, 2024 Company Secretary and Compliance Officer

TBO Tek Limited is proposing, subject to, receipt of requisite approvals, market conditions and other considerations, to make an initial public offer of its Equity Shares and has filed the RHP dated April 28, 2024 with the RoC on April 29, 2024. The RHP is available on the website of the Company at www.tbo.com, website of the SEBI at www.sebi.
gov.in, as well as on the websites of the BRLMs, i.e. Axis Capital Limited, Goldman Sachs (India) Securities Private Limited, Jefferies India Private Limited and JM Financial Limited at www.axiscapital.co.in, www.goldmansachs.com, www.jefferies.com and www.jmfl.com, respectively and the websites of NSE and BSE at www.nseindia.com and www.
bseindia.com, respectively. Any potential investor should note that investment in equity shares involves a high degree of risk and for details relating to such risk, specific attention of the investors is invited to “Risk Factors” on page 28 of the RHP. Potential investors should not rely on the DRHP but only the RHP, for making any investment decision.

The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, as amended (“U.S. Securities Act”) or any state securities laws in the United States, and unless so registered, and may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the

registration requirements of the U.S. Securities Act and applicable U. S. state securities laws. Accordingly, the Equity Shares are being offered and sold outside the United States in “offshore transactions” as defined in and in reliance on Regulation S and the applicable laws of each jurisdictions where such offers and sales are made. There will

be no public offering of Equity Shares in the United States. Ade
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HINDUJA HOUSING FINANCE LIMITED

Corporate Office: Mo, 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai-B00015
418, 4th Floor, Pearl Omaxe Tower-2, Netaji Subhash Place, Pitampura Delhi 110034

ALM - Mr. Parmod Chand, 9990338759

HIFICRLEAS,
HOUSIMNG FINARNTCE

SYMBOLIC POSSESSION NOTICE
Whereas the undersigned bsmg the Authorized Odficer of the HINDUJA HOUSING FINANCE LIMITED under Secunbzation and
Recanstrection of Financial Assets and Enforcament of Securily Interestict, 2002 (No. 3 of 2002) and In exerciss of powers confermad under
gection 13(12) read with Rule 3 of the Security Inferest (Enforcement) Rules, 2002 issued a demand nolice. was issued on the dates
meantioned againsl each account and stated hersinafter caling upan the bormowsr (hereinaffer tha barrowsr and guarantors are collectively
rfarrad 1o a5 the “the Borrowers”) bo rapay te amaunt within 60 days from the dabe of receipt of said nolice,
The borrowers having failed to repay the amound, notice is hereby given io the borrowers and the publicin general that the undersigned has
{aken possession of the property described herein below in exercise of powers conferred on him under sub- seclion 4 of section 13 of Act
read with rube B of the Securily Interest Enforcement Rules, 2002 on this the dales mentioned against each account,
The borrower’quarantor in particular and the public in general is hereby cautionad not fo deal with the property and any dealings with the
property will be subject to the charge of the HINDUJA HOUSING FINANCE LIMITED for an amount and future interest at the contractual
raba on tha aloresaid amdownd fogatharwith incidental expenses, costs, charges, elc, lharaon.
Tha borrover's attention & bwited to provisions of sub-section {B) of section 13 of the Act, in respect oftime avallable, to redeem the sacured
masEts,

IDFC First Bank Limited

(erstwhile Capital First Limited and amalgamated with IDFC Bank Limited)

CIN : L65ST10TNZ014PLCOATTIZ

Reqistered Office: - KRM Towars, Bth Floor, Hamington Road, Chetpet. Chennai- 600031,
Tel - +81 44 4564 4000 | Fax +97 44 4564 4022

APPENDIX IV [Rule 8(1)]
POSSESSION NOTICE

(For immovable property)
Whereas the undersigned being the Authorised Officer of the IDFC FIRST Bank Limiled (erstwhile Capital First Limited and
amalgamated with IDFC Bank Limied] under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Intersst Act, 2002 and in exercse of powers conferred under sechion 13(12) read with rule 3 of the Secunty Inferest
(Enforcement) Rules, 2002 issued a demand notice dated 25.04.2024 calling upon the borrower, co-borrowers and guarantors
1. Rajiv Mohan Chandra, 2. Priti Chandra to repay the amount mentioned in the notice being Rs.22,35,074.02- (Rupees
Twenty Two Lac Thirty Five Thousand Seventy Four And Two Paise Only) as on 26.01.2024 within 60 days from the date of
receipt of the said Demand notice.

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

1st Floor, SCO 33-34-45 Sector-17A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)

Case No.: 0A/1372/2021
Summons under sub-section (4) of section 19 of the Act, read with sub-rule (2A) of rule 5 of
the Debt Recovery Tribunal (Procedure) Rules, 1993. Exh. No.:22540
STATE BANK OF INDIA
Vs
BEENU BHALLA

To,
(3) SRSREALESTATEPVTLTD

THROUGH ITSDIRECTOR SRS MULTIPLEX SECTOR 12 FARIDABAD, HARYANA

Also At. 1202, 27 NEW DELHI HOUSE BARAKHANMBA ROAD CANNAUGHT

PLACE NEW DELHI, DELHI

SUMMONS

WHEREAS, OA/1372/2021 was listed before Hon'ble Presiding Officer / Registrar on
26/04/2024.

&r. Wame of Borrowers! Demand Mofice Date Amount Detalls of | blé Frooert The borrowars having failed fo repay the amount, nolice is hereby given fo the borrowear-and the public in genaral that the undersigned WHERE_AS this Hon'ple Tribunal is pleased tq issue .summons/ notice on the said
N, Gusrinton Rate ol Fossascion |  Quistanding s of Immova oparty has taken Symbolic Passession of the praperty described herein below in exercise of powers confemed on him under sub — secion {4) Application under sgctlgn 19(4) of_the Aqt, (OA) filed against you for recovery of debts of
: m 5 E-35 with all roof riahi Feaction 43 f £ o vt e B of et Sacarity Intaeeit (Endane ' Rules. 2002 o this 30th dav of Anell 2024 Rs. 3306127/- (application along with copies of documents etc. annexed).
1 Application No. 30.06.2023 | ¥ 44,56,872i- |Built up Property no, WATL S TR AWTN ] | OF SCUOH ot GHIXCA TR WIUY (U 2 D8 NN B CUNYL ITLBRGL IETMOTLSN, Iies on-inis Ay OLARS S In accordance with sub-section (4) of section 19 of the Act, you, the defendants are directed as
DLBOPEORFIADOOO0031E 26.04.2024 |25 on 21.08.2023 area measuring *33 st H“E-dcﬂmpf'ijz_'" out The bormowers in particular and the public In general is hereby cautioned not 1o deal with the property and any dealings with the under
MASHIRGE Al AcEN: Ditaimkl SYMBOLIC | Pusinerest oK aeea . \TE-A1T situatectif atea af GaNS- | | property will be subject fo the charge of THE IDFC FIRST Bank Limited (erstwhile Capital First Limited and amalgamated with | |1, To show cause within thirty days of the service of summons as to why relief prayed for
et Mg deris et Warzon : vl | | IDFC Bank Limited) for an amount of Rs.22,35,074.02- (Rupees Twenty Two Lac Thirty Five Thousand Seventy Four And should notbe granted;
Mo, J&k, Maolarband, Exfension Badarpur, New Delhi-110044, Bounded a5 East ; \ . . "
Badarpur New Delri-110044 Other Property, Wast - Other Property. North - Two Paise Only) and interest thereon, 2. Todisclose particulars of properties or assets other than properties and assets specified
Road 15" Wide, South -Gali 10" Wide The bomower's atienton is invited to provisions of sub ~ Section (B) OF Section 13 of the Act, in respect of time avadable, to redeem by the applicant under serial number 3A of the original application;

3. You are restrained from dealing with or disposing of secured assets or such other assets
and properties disclosed under serial number 3A of the original application, pending
hearing and disposal of the application for attachment of properties;

4. You shall not transfer by way of sale, lease or otherwise, except in the ordinary course of
his business any of the assets over which security interest is created and/ or other
assets and properties specified or disclosed under serial number 3A of the original
application without the prior approval of the Tribunal;

5. You shall be liable to account for the sale proceeds realised by sale of secured assets
or other assets and properties in the ordinary course of business and deposit such

Dated : 02-05-2024, Place : Delhi Authorised Officer, HINDUJA HOUSING FINANCE LIMITED

[ sacured assels,

Description of the Immovable properties.

Al That Piece And Parcel OF Plot No. B-25, Admeasuring 194.742 Square Yards, Second Floor, Covered Area Measuring
81.33 5q. Mirs., Mansha Luxury Floor, Gip, Sector-T2, Situated At Waka Mauja Nimka & Mijrapur, G.I.P. Faridabad Tehsil
Tigao, Faridabad, Haryana-121003, And, Bounded As: East: 12 Metra Wide Road, West: Plot Number R-2/B-2

North: Plot Number R-2/B-2€, South: Plot Number R-2/B-24

‘r TATA CAPITAL LIMITED
v CIN No. U65990MH1991PLCO60670.

Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam Marg, Lower Parel,
Tﬁ"“‘ Mumbai — 400013.

DEMAND NOTICE Date:30th April 2024 Authorised Officer sale proceeds in the account maintained with the bank or financial institutions holding
Under Section 13 (2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security InterestAct, Place:Faridabad |OFE FIRST Bank Limited security inte_rest over sgch asset_s. _ _
2002 (“Act’) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 (‘Rules”). Loan Account No-14257771 [erstwhile Capital First Limited and amalgamated with IDFC Bank Limited) You are also directed to file the written statement with a copy thereof furnished to the

Tata Capital Limited (“TCL”) is a non-banking finance company, incorporated under the provisions of the Companies Act,
1956 having their registered office at 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam Marg, Lower Parel,
Mumbai — 400013 and a branch office amongst others at 7th Floor, Videocon Tower, Block 7 E, Jhandewalan Extension,
Karol Bagh, New Delhi-110 055. Pursuant to the Order dated 24th November, 2023 of the National Company Law Tribunal
(NCLT), Mumbai bench has duly sanctioned the Scheme of Arrangement between Tata Capital Financial Services Limited
(“TCFSL”") and Tata Cleantech Capital Limited (“TCCL") as transferors and Tata Capital Limited (“TCL”") as transferee
under the provisions of Sections 230 to 232 r/w Section 66 and other applicable provisions of the Companies Act, 2013
(“said Scheme”). Interms thereof, TCFSL and TCCL (Transferor Companies) along with its Undertaking have merged with
TCL (the Transferee Company), as a going concern, together with all the properties, assets, rights, benefits, interest,
duties, obligations, liabilities, contracts, agreements, securities etc. as more specifically described in the said Scheme from
the effective date i.e., 1st January,2024. In pursuance of the said Order and the Scheme, all the facility documents
executed by TCFSL (now amalgamated into TCL) and all outstanding in respect thereof stood transferred to TCL.
Accordingly, the undersigned being the Authorised Officer of Tata Capital Limited (“TCL”) (Transferee of Tata Capital
Financial Services Ltd.) under the Act and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the
Rules already issued detailed Demand Notice dated 29.04.2024 under Section 13(2) of the Act, calling upon the
Borrower(s)/Mortgagor /Guarantor(s) (all singularly or together referred to “Obligors” listed hereunder, to pay the amount

applicant and to appear before Registrar on 11/06/2024 at 10:30A.M. failing which the

application shall be heard and decided in your absence.

Given under my hand and the seal of this Tribunal on this date: 29/04/2024.
FORM G

E IDFC FIRST . Signature of the Officer Authorised to issue summons
Bank
INVITATION FOR EXPRESSION OF INTEREST FOR
SPECTRUM AERO PRIVATE LIMITED
OPERATING IN AVIATION SERVICES, LOCATED AT NEW DELHI
(Under Eegulation 364 (1) of the Insolvency and Bankrupicy Board of India

{Insolvency Resolution Process for Corporate Persons) Regulations, 2016

_ RELEVANT PARTICULARS
1| Namae of the Corporate Debtor  Spectrum Aero Private Limited

IDFC First Bank Limited

{erstwhile Capital First Limited and amalgamated with IDFC Bank Limited)

CIN : LE5110TN204PLCOSTTI2
Registered Office: - KRM Towers, 8th Floor, Harmington Road, Chetpet, Chennai- 00031
Tel ©+91 44 4564 4000 | Fax: +97 44 4564 4022

APPENDIX IV [Rule 8(1)]
POSSESSION NOTICE
(For immovable property)
Whereas the undersigned being the Authorized Officer of the IDFC FIRST Bank Lmited [erstwhile Cagpetal Fisi Limited and
amalgamated with IDFC Bank Limited) under the Securibzation and Reconstruction of Financial Assels and Enforcernent of
Securty Interast Act, 2002 and in exercize of powers confermed under section 13(12) resd with rule 3-of the Security Inkerest

mentioned in the respective Demand Notice, within 60 days from the date of the Notice, as per details given below. Copies ; : along with PAN/CINILLP No. CIN: UG22000L2011PTC213169 | PAN: AAFCR3BAE
of the said Notice are served by Speed Post and are available with the undersigned, and the said Obligor(s), may, if they so {Enforcement) Rules, 2002 issued a demand notice dated 29122023 calling upon the borrower, co-bormowers and guarantors % [ Addrass ofha regisiared ofice | The Vb, 20 Regancy Farms, Asola, New el
desire, collect the respective copy from the undersigned on any working daydtéring no(rr;lal office hogrs. f 1. Syed Naseem Haider, 2. Ashoor Fatima to repay the amount mentioned in the notice being Rs.18 44 713.75- (Rupees T URL i \Websis of the cmemlﬁ b3bios & ot Speralon
In connection with the above, Notice is hereby given, once again, to the said Obligor(s) to pay to TCL, within 60 days from : : . ; s sl P v | i i o A ci

the date of the Notice, the amount indicated herein below against their respective names, together with further interest as E1ghtsai Lakh: Eofty Faly ¥ hatisaid S s Saihivéd -Thindan’soth Sevkndy v, Palia:Ooly] - 20422035 sl 28 4 | Details of place where majority Mo fixed assels avalabie wih the Corporale Detrie. However,

days from the date of receipt of the said Demand notice.

The bomrowers having faled to repay the amount. nofice is hereby given to fhe bormower and the public in genaral that the undersigned
has taken Symbolic Possession of the property described heren balow in exercise of powers canfermad on him under sub - sechion (4)
of section 13 of Act read with nile & of the Security Interesi (Enforcement) Fules, 2002 on this-30th day of April 2024,

A5 per Companies Acl, 2013, fhe Company has brooght
forward business oases of Ra98,32. 56, 7850 a5 on 300323
& Unabzored Depepcialion & Afowanca under sacdon 35(4)
[l T Imcome Ta Al 1967 is Rs: 3,66, 2465 ag on IU0AR023,

detailed below from the respective dates mentioned below in column (d) till the date of payment and / or realisation, read
with the loan agreement and other documents/writings, if any, executed by the said Obligor(s). As security for due
repayment of the loan, the following Secured Asset have been mortgaged to TCL (Transferee of Tata Capital Financial
Services Ltd.) by the said Obligor(s) respectively.

of fixed assets are located

: : T The Curran year (202324 book iosees as per ncome Tax Gl
Loan Name of Obligor(s)/Legal Total Outstanding Dues Date of Description of the Tha borrowers in particular and the public in general i hereby cautionad not to deal with the property and any dealings with the 1951 is Rs i1 B 360 a
Account | Heir(s)/Legal Representative(s) | (Rs.) as on below date * Demand Secured Assets/ . ’ . L : 5 : g 3 | , | il
No Notice and |Immovable Properties/ property will be subject to the charge of THE IDFC FIRST Bank Limited (erstwhile Capital First Limited and amalgamated with 5 | Installed capacity of main Mot Applicable
' date of NPA | Mortgaged Properties IDFC Bank Limited) for an amount of Rs.18,44 713.75- (Rupees Eighteen Lakh Forty Four Thousand Seven Hundred producis! services
(a) (b) (c) (d) (e) Thirteen and Seventy Five Paise Only) and interest thereon. & | Quantity & value of main products’ | The Operations of the company is shut since 2022,
1.Channel|1. M/s Bharat Trading Oustanding Amount in the Date of | (more fully described in The borrowar's attention is invited to provisions of sub — Saction (8) Of Section 13 of the Act, in respect of time avallable; 1o redeem  senvices sold n last fnancil year | _
Finance |Through it's Proprietor Mrs. loan accounts : Demand Schedule A& B the secured assals T _ Mumber u!_emp!uf.reesn' mrk!'l'!en :N::l employees at present
Loan  |Jaswinder Kaur 1. Channel Finance: Notice : hereto). — - 5| Further details Including last available |Email request be sent to;
Account |At : A-35/2, Mayapuri Industrial Rs. 9,39,25,362.74/- 29.04.2024 Description of the Immovable properties. financial statements {with schediss) | irpspectrum@gmail.com
No.  |Area, Phase-1 Mayapuri, New Date of NPA: . af fwo years, lists of crediors, relevant
CADO0002 [Delhi- 110064. 26.03.2024 All That Piece And Parcel Of Property Bearing Plot No. 162, Admeasuring Covered Area 46.45 Sq, Mir., Total Area 83.61 dates for subsequent events of the

(Borrower)
2. Term |2. Mrs. Jaswinder Kaur

Loan [R/oJ-171, Rajouri Garden,
Account |Tagore Garden, New Delhi -

Sq. Mirs., Third Floor, Block-D, Khasra No, 355, Mig, With Roof Rights, Sif Ved Vihar, Village Sadullabad, Pargana, Loni,

Tehsil District, Ghaziabad, Uttar Pradesh- 201001, Admeasuring 660 5q, Fis., , And, Bounded As;
East: Plot No D- 163, West: Plot No D- 161, North: Plot No D-149, South: Road § Mir Wide

| process are availabie al
Eligibiity for resolution appScants
under saction 25{ZHh) of the

| Code is available al

2. Term Loan :

Rs. 23,67,245/- Email request be sent 1o

irpspectrumi@gmail.com

=

No. 110027. (Borrower/Mortgagor) Total Oustanding Amount : Date:30th April 2024 Authorised Officar o - {
21815250 % Mr. H?;Telgt Singh Sethi | Rs. 2,62,92,’?]97.74/- Place:Ghariabad \DFC FIRST Bank Limited 1t In_i[":?':hgf'leti:mr recaipl of expression | 18/05/2024
T;Z )= LT, Rajour Garden, (S&‘f;a$wouf§|fﬁs h'{l‘r?efy"}rv‘jg Loan Account No:14908619. (erstwhile Capital First Limited and amaigamated with IDFC Bank Limited) o ot st o o (BaTaTaTok
110027. (Gurantor) Thousand Six Hundred Seven | prospective resalution applicants |
and Seventy Four Paisa Only) O ELTY ADITYA BIRLA FINANCE LIMITED 12, Last date for submission of 28/05/2024
due as on March 27, 2024 R Y o B )Y B Registered Office : Indian Riavan Compounid. Vereval, Gujarat-362 266 | objsctions 1o Drovisieial Bt .
*with further interest, additional Interest at the rate as more particularly stated in the Demand Notice dated mentioned e Corparate Office : 107 Floor, R Tack Fark, Nelon Comple, Nr, Hub Ma®, Goragaan (B}, Mumbal-d00 063, MH, 13 E}cl:]'I; EGIFEEUEBELPHI:-HI IIS; i:ﬂl G [O1f06/2024
above, incidental expenses, costs, charges, etc., incurred till the date of payment and/or realization. If the said Obligor(s) | PrAGRECVe ML appHEan _
shall fail to make payment to TCL (Transferee of TCFSL) as aforesaid, then TCL (Transferee of TCFSL) shall proceed POSSESSION HGT":E [SEE RULE 8 ” OF TE SEUEIT‘F lHE“EET (ENFORCEMENT) RULEEH 2002] 14, Diate of issue of mformaton 06062024
against the above Secured Asset(s)/Hypothecated Asset(s) under Section 13(4) of the said Act and the applicable Rules Whareas the undersignad baing the Authorized OHicer of Aditya Birla Finance Limited (ABFL) under the Secuntisation and memarandum. evalation matrix
entirely at the risk of the said Obligor(s)/Legal Heir(s)/Legal Representative(s) as to the costs and consequences. . Reconstruction of Financial Assats and Enfarcement of Securiby Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred and requast for resolution pian 1o
The said Obligor(s)/Legal Heir(s)/Legal Representative(s) are prohibited under the said Act to transfer the aforesaid under Section 13 (12) read with Rube 3 of the Security Interest (Enforcement) Rules, 2002 jssued a Demand Notice dated mentioned prospactive msojution applicants .
?8?_”?" Asfset(s)/;-ITyggtgfcited Asset(s),hwhethter by way Of;’atle’ Ieatse or ?.ther\me without the giﬁrx‘vr{tter&c?nsent dOf below under Section 13(2) of the said Act calling upan yau being the borrowers (names and addresses mentioned below) to repay the 15, Last date for submission of 06/07/2024
(Transferee of TCFSL). Any person who contravenes or abets contravention of the provisions of the Act or Rules made amaunt mentioned in the said notice and interest thereon within 60 days fram the date of receipt of the sald netice resolubion plans
thereunder shall be liable forimprisonment and/or penalty as provided under the Act. . : 5 5 o A i R i ; e e i R AT = -
SCHEDULE - A The Borrowers mentioned herein balow having faded fo repay the amount, nodice is hereby given to the Borrowers mentioned herein balow 3| Process email id fo subméd ECI irpspectrum@gmail,com
Description of Hypothecated Assets of Borrower M/s Bharat Trading Company andd 10 the public i genaral that the undersigned has taken SYMBOLIC POSSESSION of the property descnbed herain below in axercise T ' ' Punit Handa
NATURE OF BOOK DEBTS. RECEIVABLES of powers conferreéd on kim |/ her under Section 13(4) of the said act read with Rule 8 the Security Interest (Enforcement) Rules, 2002 Resolution Professional for Specirum Asrm Private Limited {Under CIRP)
A e : T ’d' : —Fies o T The Borrowers mentioned hera in balow in partcular and the public in general are ereby cautsoned not 1o deal with sald property. and any Dt - 02 05 2024 Registration No: IBBIIPA-002/IP-NO0298/2017-201 8110857
présent and fulure current assets including book debts, oulstandings monies receivables, claims and oills, which are dealings with the property will be subject to the charge of Aditya Birla Finance Limited (ABFL) for an amount as mentioned Place: Gurgaan Address: 1005, Sector-31, Gurgaon, Haryana-122001
now due and owing or which may at any time hereafter during the continuance of the security becomes due and owing to bl T and il tsmon e e !
the Borrower course of its business by any person firm company or body corporate, Trust, Society, HUF or by the The Borowsr's "rt-r.lltm ) 't-";:ll e tifbobisi 1 oillionation § of Saction 13 of the adt i rescicitaf fime avaikable: 1o raddae th
Government Department or office or any municipal or local or public or semi government body or authority or 5ﬂ§ur:l-:r|rzjls.errﬂb atterttion is invited to the provisions of sub-section 3 of Section 13 of the act. in respect of time available, o redeem the
undertaking. i Atz
k Demand Notice Dt . : Passession
NATURE OF STOCKS ' | ame of the Barrower(s)| ™ "y oy Description of Immavable property (Properties Mortgaged) Dt
All the present and future stock in trade consisting of raw materials, finished goods, goods in process of manufacturing, —— - - - FORM A
fixed assets, other merchandise, and whatsoever being movable properties now or at anytime hereafter belonging to the All That Piece & P'E'_'EN o The F'"Ilﬂ_ﬁﬂ:.- Builtup nll Proparly Baaring |"-|ﬂl- PUBLIC ANNOUNCEMENT
Borrower or at the disposal of the Borrower and now or at any time hereafter stored or to be stored or brought into or upon 26, Area Admeasuring 39.66 5. Yds. (Part Of 23 Samman Bazar Bhogal)
or in course of transit to the Borrower's factory or premises or at any other place whatsoever and wheresoever in the Bazar Lane, Bhogal, New Delhi-110 014 : The Property Buikd Over The Said Fn'IE.ITEHEEJ&#ITI'TIEI'::JHIEI?{]?IFFL':\EIAII‘:T'EEE::';Ir:?rlzsn OF
possession and occupation or atany other premises or place. Piot of Land Bears Municigal Property Wo. 28, Samman Bazar, Bhogal,
NATURE OF MOVABLE ASSETS Mew Defhi 110 014, AND Whereas On The Basis of File No. TH4(100) 02, (Under Requlation 6 of the Inscivency and Bankruptcy Board of India
, , - : — , Recificabion Was Mada In The Jamabandi of Mavja Asgan) Abad Jangpura (Inzabvency Resolution Process for Corporate Persens Requlations, 2018)
All the present and movable assets including all fixed assets, equipments, plants, machineries and whatsoever being it P 1 4 A
) A ¢ , Vide Rectification No. 9 Dated 16.10.2002 Where Upon Shree Chandulal and RELEVANT PARTICULARS
movable properties now or at anytime hereafter belonging to the Borrower or at the disposal of the Borrower and now or e - i afi PRieks | 4 £ et T
. ; : . . Bishan Chand, 20ns of Late Chhote Lal and Sml. Sarbah Devi, Wo, Lale p e >
at any time hereafter stored or to be stored or brought into or upon or in course of transit to the Borrower's factory or = 3 ; i Mama of carparate debio ELEGAMNT INFRACOMN PRIVATE LIMITED
premises or at any other place whatsoever and wheresoever in the possession and occupation or at any other premises % r:;':;t?c?!l ;EETII?I ]:":":rgﬂ?;l:‘lill;?dmﬂ;s aﬂ;:ﬁwhﬁ;ﬁ;‘i 1;‘,’th,;;5?3:1“'; ,:_j:;r';':z 3 | Date of incorporation of corparate debsar | 11,02.2010 '
. . | i 'y L i '
prplace nindi. Through its After Oral Partition of Bishanchand Alias Bishan Swarcop Goyal Became The 3. | Autthonky under which comparate dedtor | Registrar of Companies, Delhd, ndia, under the
First & Exclusive Ch ?R ANY OIHERPE.SCIR:;.’TIO":I?(ETp(‘jnasbt fthe B M/s Bharat Proprietor Crwmar of The Muncipal Propesty Bearing Mo, 28 Bazar Lane Bhogal Naw i5 incomporaed | ragsiared Companies Acl, 1536
irst & Exclusive Charge on en m_er cl:jr_rencasse 3 chu mgts&o: tan ebts of the Borrower M/s Bhara 2. Mr. Rajesh Delhi-110 014 Measuring 75" % 47" (Part of 28 Samman Bazar Bhogal) 4 | Carporate Identty Mo Limited Listility | UT0200DL2010P TG 198957
rading Company L resent & Fu ure) Kumar Goyal DN Date: |0 Living With His Family On Til Date and Sanctioned Electricity and __|Menlfcation No. of coporatedebler |
Description of Property Mortgaged by Borrower/Mortgagor Mrs. Jaswinder Kaur (Cochaind] 15.02.2024 |Watar Connection From Concemn Authorty. AND Whereas Bishanchand 5 | Address of the registared office and | H. No. 225 FiF, Durga Mandir Gali, Vitage
All that piece or parcel of property described herein below : (Thraugh its Legal e Alias Bishan Swaroop Goyal Expired On 24 10.2020 And His Son Namely) 0 5y ooey principal offica (i any) of corporate dablor] Kendk, Easl Delbl, India, 110096
Survey/Door Patta/Khata No. — | i Hiress) Meeraj Goyal Expired Dated 11.01:2016 After That Property Bearing No. 28, |:5'I II ; b | Inscivency commencement date in 30,04 2024 [Order recaivad an 01.05.2024)
. . . . . 3. Mrs. Renu Goyal Bazar Lang Bhogal Mew Delhd-110 014 Maasuring 7'5° %47 Developed His i raspecl of corporate dablor
PlotNo. /FlatNo. Entire built up Ground Floor (without roof rights) of property bearing no. i d fa R y ook .
171, Block-J P ( as) of property ) Wis Rajesh Kumar | Eue'lﬁ;{;ﬁﬁ' Foftowing Legal Hiress - Pussession) 7 | Estimated date of dosdre of insalvency | 27.10.2024 (Trom 30.04_2024)
’ Goyal resalution process
Measurement/ Extent of propert 300Sq.Yds. : lation Witk devided B i il oekeicd ! L — -
T fihe Propert aklab] F hq ot 4, Mr. Vinay Goyal, | 12.02.2024 i Name hﬂmaud I'h“.:ﬁ B [ Mama and registration numbes of the | Mame - Mr. Nanash Kumar Aggansal
enure of the Property ree hold rights 4z Neeraj Goyal : - ingalvency professionsl acling &s Reg No, :
Location/Landmarks/name of area/Mohalla | Free hold rights in entire built up Grounq Floor (withput lroof rights) of LAMN : 1 | Pushpa Goyal Wife ' interim resolion professiona IBELTPA-001/1P-P-02 116/ 2020-2021/1327.
propgrty bearllng no. 171, BIock.-J (J-171) situated at Rajpun Garden, New ABMDSTE000M00546%649 2 | Rajesh Kumar Goyal G O | Addrass and e-mail of ihe inenm Reg. Add - M - 608, Emaar Paim Drive, Goll
Delhi alongwnh prqpqrtlonate.nghts in the land measuring 300 sq. yards & | resolidion profassional, as registered | Course Exd, Road, Sacior 88 Near Badshahgur
beneath the said building and right to use common facilities. ABNDSTSH00D00506524 3 [Meana Bansal [aughtar | with tha Beard Chowk, Gutgann, Haryana, 122018
City/ District West Delhi | 4 | Nidhi Goyal Wio. Late Nearaj Goval Daughtar In Law iz Ernail- nareshaggarwal 375@pmail.com
 Boundaries: As per site plan attached with conveyance deed ’ 5 | Mohit Goval S/o. Late Meerai Goval Grand Son e 10| Addrazs and a-mail 1o be usad for Address — M-806, Emaar Palrm Drrve, Golf
Eastby Property No. J-145 : i -~ 2l - 7 cTespondence with the inbarin Courze Exi. Road, Secior 68, Mear Badshahpur
Westby Road 6 | Vinay Goyal 3/o. Late Neeraj Goyal Grand 300 1 resalution professional Chowk, Gurgaon, Haryana, 122018
South by Property No. J-170 That The Releasee has Become The Owner of The Praperty Bearing No. 28, Ermail —-:iﬂ_?E*flEIH-'l’-EEI"jEll-WH
North by Provert No.J-172 Bazar Lane Bhogal New Delhl-110 014 Measuring 7°.5"%47" & Herain After (For ssbmission of Claims, pleasa sae to the
' AN The Releasors Have No Interest Right Or Claim of Ay MNature What-So Ever instructions mantioned undernaath)
Date: 3rd May, 2024 For Tata Capital Limited In the Sald Property, 11| Lasl date for submission of claims 15052024 (14 days rom the nacalpl of ordar
Place: Delhi Sd/- Authorised Officer - e, (1.05.2024)
Place: New Delhi Authorsed Officer 12| Claszes ol craditors, if any, under dawse | Alloles under Real Estate Project
Date :03.05.2024 ADITYA BIRLA FINANCE LIMITED {b) of sub-seciion (GA) of section 2t
ascertained by the interim resoluficn
Form No. INC-26 professianal
Advertisement to Ibzu;lll;;?st}::dl?:Ifh:(ilg\:/eslf;pr:rp ?gie;h(al;gceo ‘:}Orr:gi(;tngr?du:)eéjiczeo(])?]the company from - —y 13 NEIIT'EE {:'i I'FIE'GII"'EI-"::'. Pl"ﬂfEﬁ-\.“':.i.'.ﬂHlS 1 '._.'lqmlr: I"rﬁm':"'h
One state to another _ = r 3 F k . idenfilied 1o act as Aufharised IBBIIRA-ODP-P-0181 25205202 1113741
Lo e 0 2 otk dHoiel das  Canara Ban @ Demand Notice Represenatveofcrediors m a ass | R8, SOUTH EXTENSION PART 2 Sulh
rule 30 of the Companies (Incorporation) Rules, 2014 QTRH W EFI- W A Government Of Indla Undertaklng |:Tr|r|:'-f." nameas fI:II' EaCh EIHEE] Hﬁ1lﬂﬂa| ':Elpltﬂl Tﬂrrilﬂrﬁ' |:|f DE-'F" ‘1UU4E'
AND i - =
In the matterof: | I faf===Syndicate | [ Regional office: Mathura. } 2. Rajesh Ramnani
o INQLEX SUSTAINABLE INGREDIENTS INDIA PRIVATE LIMITED - - — - = - - IEEI'LPA'UDE|IIP'N&:|3931IE':'2D202“1313?
B e O 135018 o o cctor 48 Sofna Road, Notice Under Section-13(2) of The Securitisation And Reconstruction of Financial Assets And Enforcement 044, Sacord Floot hack side. Nardivia Vit
Notice is hereby given to the General Public that the Company pmposeeto mak/:rzlrsllfi:?l/ll;iug)o?}z Of security Inte reSt ACt’ 2002' DEII" ) Noaze
Central Government . Reglonal Director under Section 13 of the Cormparies Act, 2013 ead with Rle Whereas at the request of you (below mentioned borrowers or/and guarantors/Mortgagor) Branch Coming Under Canara Bank 2. \ikky Dang
Memorandum oprssoc?mon of the Company in terms of the specal resolution passed at the Extra Regional office: Mathura, had granted loan/Credit Facilities against scheduled property, creating security interest in favour of the IBBUIPA-O0HDISN 2021202213763
epinesed O from the “State of Harymat bt “Suate of Masarachtetr - & [ bank. The particulars of property mortgaged by you, by way of deposit of title deeds creating security interest in favour of the bank B-11, Mear Mangal Bazar Gurudwara, Vishnu
Company may deliverather o the MCA_21 poral (s g n by Hling imestor complant form are mentioned hereunder, As you have failed to discharge the debt due to the bank, the below mentioned loan account has been Garden, New Dein-110018
or cause to be delivered or send by registered postof his/her objections supported by an affidavit sating classified as Non-Performing Asset on 05.10.2020 as per the guidelines issued by the Reserve Bank of India. As the Demand Notice 14| {a) Relevant Forms and
i address B2 Wing, 204 Tloor, Py Decndmyal Anyodiya Bhawan, and oo, €GO Complex dated 05.04.2024 sent to you by Registered Post calling upon you to discharge the debt due to Bank were returned, unserved, we are (b} Diatails of autbarizad weww.Ibbi.gov.in
e e e o o o o i i vith sogy o publishing contents of demand notice as under for your information. reprisentatives are avalatie o

INOLEX SUSTAINABLE INGREDIENTS INDIA PRIVATE LIMITED Matice is harely givan thal the Mational Company Law Tribunal hag oréered the commeancament

Registered Office: 101, First Floor, Bestech Business Towers, Sector-48 Sohna Road, Gurgaon-122018, . . Date of : - ¥ r nt lmf 3 |
Haryana, Tnda ‘ Name of Borrowers/Guarantors & Address Description of Property |pemana| AMtdue as per | |ofacarparate insalvenay resolution process of Elegant Infracon Private Limited on 30,04 2024
Tnolex Sustainsble Tngremiots Lults priams Lol Notice | Demand Notice The creditors of Elegant Infracon Private Limitad are hereby called upon b submit ther claims

BRANCH:- KOSI KALAN BRANCH [03450] MATHURA

Sd/-
Lalit Sharma

Director
DIN: 06835076

with proof on orbefore 15052024 o the nterim Resclubon Professional
The financlal crediters shall submit thelr claims with proof by electronic means only. The
Financigl Creditors showld submit their Claim at ihe website www, gvotingforibe.com. Ifin case

Date: May 03, 2024
Place: Gurgaon, Haryana

Borrower/Co- Borrower(s): M/s Pashupati Agriculture Implements, Add.: | Residential Property situated at Rs

Plot A2/2 Industrial Area, Nandgaon Road Kosi Kalan, Mathura- 281403, | Khata no 323,Khasra no g af any query refating o uploading the same, the contect details of the concemed parson is (M)
Partner’s/Guarantor’s/ Mortgagor(s): 1. Shri Pankaj S/o Man Singh, 2. Shir 257(1-0), Mauza Bhulwana, 8 39!87!67639 9RTO00GT13, Other creditors can submit the claims with proof in person, by post or by
Man Singh Tanwar S/o Daryav Singh both R/o Mandhu Mohalla, Near Idea | Tehsil Hodal and District Palwal, g + intt. & other afactrunicnmans-T!‘r:Ei I;rmivjsuvhninlsldI|:-suhlflillhef_‘.lairrunphysical mida, can subrmit
Tower Village Bhulwana, Tehsil Hodal Palwal — 121106, Haryana, 3. Smt Haryana. Owned by Mrs. Harwati | 13 EXDENSESs atiha address mentioned in entry No. 10.

Harwati W/o Man Singh R/o Mandhu Mohalla Bhulwana 94 Palwal 121106, ) ) o p Afnancial cradilor bekaging bo & dass, aslisted against ha enbry Mo 12, shall indicate s choica

W/o Man Singh. af sutharized representalive fram amang the threa nzalvency professionats listad against entry
Me.13 10 act as authonized representative of the class in Form CA

Subrmession of falsa-or misleading proofs of olaim sha atfract penalfies

Please take note of the fact that if you fail to repay to the above mentioned amount due by you with future interest and Sdi-
incidental expenses, costs as stated above in terms of this notice under section 13(2) of SARFAESI Act, within 60 days from ~ Naresh Kumar Aggarwal
the date of publication of this demand notice, the bank will exercise all or any of the rights detailed under Sub-section (4) of e W'!;;’j;“gﬁ;;%‘l‘l F'?’;f'fflgf,'
sanction 13 of SARFAESI Act and other applicable provision of the said Act. This notice is without Prejudice of the Bank's i bR e Lo, s Sy

; L . ; , e AFA valid upto ; 17,12,2024
right to initiate such other actions or legal proceedings, as it deem necessary under any other provisions of law. M - B0 Emaar Pairi Drive Goll Coursa Ext, Road,

4. Smt Varsha W/o Rajesh R/o0 Mandhu Mohalla, Near Idea Tower Village
Bhulwana, Tehsil Hodal Palwal — 121106, Haryana

. Diater E ; ar r | k 7 ; = | 1
Dated : 03.05.2024 Place- Mathura Authorised Officer | |23, 255" B vl . rrsshagg S Garalcam
o © financialexp-epapiili:. @@ @ New Delhi 0 ©
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NORTHERN RAILWAY

INVITATION OF TENDERS THROUGH
E-PROCUREMENT SYSTEM At anoteay

Tender Notice No. 09/2024-2025 Date : 03.05.2024
Primcipal Chief Materials Manager, Modhem Raikway, New Delhd - 110001, for and on
behalf of the President of India. inviles e-tenders through e-procurement system for
suipphy of e fodhowing ilems:-

Vi~

Azadiy,

&, | Tender No, | Brief Description ity Claging

N, Db

01 102400524 | FIRE RETARDANT CURTAIN FABRIC 12TBI MTR | 27.05.24
{BLUE COLOUR)

02 16243583 |LATERAL DAMPER 200 K 433 NOS | 280524

03] 072313908 | VALVE MAGNET G-21, 110V 2BOMNODS | 03.06.24

04 12231005 | SINGLE CORE ELASTOMERIC CABLE 1760 METRE| 03.06.24
SIZE 240 sg MM, 1500 WVOLTS

05| 07233446 | AXLE BOX PIWVOT BUSH WITH S0LID 228 MOS | 01.07.24

053] 072351544 | DOOR ARRANGEMEMNT (RH&LH) 40 5ET 24.07 24

MOTE -1, Vendors may visil he IREPS websile e wwwireps.gov.in for deladls,
2. No Manual offer will be entertained, Ey=E
1336/24 :

SERVING CUSTOMERS WITH A SMILE

Motice To Barmawer
Borroaan's - Mrs, Meena Meena , Mr.Raja Raja (Prospect Na, TT236S)
Pursuant to taking possession of the sacured asset "'Flat Mo-5f-4, RHS, Second Fleor Plot No-14, Area
Admeasuring 324 Sq.0t Carped Area and 360 Sq.f. Super Built-Up Arga, Khasara No-1185, Keshav
Complex, Loni, Ghaziabad, 201102, Naticnal Capital Regicn, India”
by fhe Authorisad Offices of IFL Home Finance Limstad (IIFL-HFL} inder the SARFAES] Al Tor the
recovary of amoun! due fram bompwer's, authorimed officar
Modice & baraby given |0 aboss Said bamowers b6 ool the housahold artides, which wena Bing in {he
securad asset at the lime of faking physcal prasession within 7 days, othensise BFL-HFL shall net be
responsibie for any loss of propery under the circumstancas.
Furtherihe natice is hereby ghven to the Berrowarfs, that in case they fall bo callect the above said
articles same shall be sold In accord ance with Las.

Far further details, Contact lall free no.1B00 2672 439 fram 09:30 hrs be 18:00 hrs between Manday
ta Friday arwrite to email;- sustion_hiZiEfLeom,

Corporate Office : Plof No. 38, Phase-IV, Udyog Vihar, Gurgaon, Haryana- 122015,
B Authorised Crficar,
IIFL Hame Finance Limied [IIFL-HFL)
(Farmerly kniran s bndia Infokne Housing Finance Lid )

Fiace. Ghaziabad
Dizta: Od-May-2024

FEDERAL BANK

YOUR PERFECT BANKING PARTNER
LCRD | New Delhi Division, U.G.F, Federal Towers, 212, West Patel Nagar,
New Delhi-110008 Ph No.011- 40733977, 78, 79 & 80 Email: ndllcrd@federalbank.co.in

CIN: LES19KLISHPLCONGE  Website: ww federalbankcoin

NOTICE Uy/S 13(2) OF SARFAES] ACT 2002, (hereinafter referred to as Act) r/'w Rule
3{1) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002,

(REGD/AD}
SHREI. HARSHIT DANGI, $/0 MOTI LAL DANGI,
(a) 1-E Shiv Park Colony, Durga Nursery Road, Udaipur, Shasfri Circle,
Rajasthan- 313001,
(b} K-35 Gold Leaf Vilas Sukher, Behind Rajkamal Hotel,
Rajasthan- 313001,

Udaipur,

Shri Harshit Dangi as principal borrower availed of from our Bank's Udaipur
branch credit facilties i e, Federal Personal Car Loan Afc No 15527400001 066
of Rs.9,57,088/- (Rs. Nine Lakh Fifty SevenThousand Nine Hundred Eighty
Eight Only) including insurance premium of an amount of Rs 16988/- on
23.05.2022after execufing necessary security agreements ! loan documeants in
favour of the Bank.

Towards the secunity of the aforesaid credit facilities availed from the Bank, Shri
Harshit Dangi has created security interest in favour of the Bank by way of

G o ffe oo o A
ranch Office: ICIC] Bank Limited, 3rd Floor Shal
ICICI Bank | Tower, New Rohtak Road, Karol Bagh Delhi-110005

Authorised Officer of ICIC| Bank haraby inform that scheduled auction, 1o
be held for the immovable Asset under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 stand cancelled until further notice, due to legal case is sub
judice before honorable court.

The listof auctions that are postponed are given hereunder;

|5 r,I Mame of Borroweris)/ Details of the Secured Scheduled
ma Co-Borrowers! asset(s) with known Date & Time
| Guarantors encumbrances, if any of Auction
1. | M/s. Nest Educational | Property 1-Industrial Plot No May
And Welfare Society | D-92, Pocket- F, Dr. Ram 29, 2024
Samiti (Borrower/ Manohar Lohiya Magar, From
Morigagor) Mr. Mohd | Meerut, Uttar Pradesh- 11:00 AM-
Irshad (Co-Borrower, | 250002 Admeasuring Total | 12:00 Noon
Martgagorl), Area 162 Square Meter

Mohammad Shahid
Co-Borrower,
origagor) Mrs. Mazia
Irshad (Co-Bormower)
mir. Jitendra Anjana
g:{: Borrower) shazia
hahid (Guarantor),

Froperty 2- Industrial FPlot
Mo, D-90, Pocket- F, Dr. Ram
Manohar Lohiyva Magar,
Mearut, Uttar Pradesh-
250002 Admeasuring Total
Arga 162 Square Mater

Eiqsaunéi'.rja?n?é??a Total area of both Property
162 Sq Mt + 162 5g Mt
03805008323 & £
Date :May 04, 2024 Sd/- Authorised Officer
»..E'_ia::e : Meerut ICICI Bank Limited J

hypothecation in respectof the following movable security.

Hypnthn::atinn of Toyota Glanza 1|.|’ Petrnl HT hauing Chassis No.
MBHJWC135NE162754, Engine No. K12NP7056802, 2022 Model, Petrol,
Cafe White Colour bearing Registration No. RJ27CL1350.

The aforesaid hypothecated security hereinafter referred 1o as 'the secured
assels’, The undersigned being Authorised Officer of the Federal Bank Lid, hereby

inform ywou that a sum of ¥ ¥ 8,26,085- (Rupees Eight Lakh Twenty Six
Thousand and Eighty Five only) is due from you as on 19.03.2024 under your
FPCL with number 15527400001066 maintained with Udaipur branch of the
Bank. Inview of the defaultin repayment, your loan account's is/are classified as
Mon-Performing Asseton 14.04.2024 as perthe guideline of RBI.

You are hereby called upon to pay the said amount with further interest @ 9.70 %
and penal interast @ 2% per annum with monthly rests from 15.04.2024 till the
date of payment and costs within 60 days from the date of this natice, failing which,
the Bank will exercise all the powers under section 13 of the Act against you and
the abowe mentioned secured assets such as taking possession thereof including
the right to transfer them by way of lease, assignment or sale, or taking over the
managemant of the secured assats for realising the dues without any further notice
to you. Itis informed that, you shall not transfer by way of sale, lease or othenwvise
any of the above-mentioned secured assets without the Bank's written consent. In
the event of your fallure to discharge your liability and the bank initiates remedial
actions as stated above, you shall further be liable to pay to the bank all cost,
charges and expenses incurred in that connection. In case the dues are not fully
satisfied with the sale proceeds of the secured assets, the bank shall proceed
against you personally for the recovery of the balance amount without further
notice. Your attention is also invited to the provisions of section 13 (8) of the Act, in
respect of time available, to redeem the secured assets (security properties).

This notice is issued without prejudice to the other rights and remedies
available to the bank for recovering its dues. This notice was issued on
17.04.2024 and the same was senved (o you but seems nof received by yiou which
necessitated this publication as per SARFAES! Act, 2002,

HERO HOUSING FINANCE LIMITED

Conmtact Address: Baiiding He. £, 2nd Floar, Cammanity Center, BasantLok, Vasant Vinar, Haw Delel- 193057,
Regd. Office: 09, Comminity Centre, Basant Lok, Vasant Vihar, Hew Dalhi - 190057,

i)

HeroHousing Pn 011 45257000, Toll Free No: 1800 212 8500, Email: customer.care@hsrohflcam
Wabisilo: www.herohousinglinance.com | CIN: UGS 132DL3016PLCI014S

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Finance

[As per Appendix IV read with rule 8(1) of the Sacurity Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Authorizad Officer of the Hero Housing Finance
Limited, under the Securilizalion and Reconstructlion of Financlal Assels and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
section 13{12) read with rule 3 of the Security Interest [Enforcement) Rubes, 2002, issusd a
demand motices as mentioned below calling upon the Borrowers to repay the amount
mentioned in the notice within 60 deys from the date of the said nofice.

The borrower, having faibed fo repay e amount, notice is hereby given to the barmower, in
parscular and the pullic, in general, that the undersignad has taken possassion of the property
descrived herein below in exarcise of powers confarred on him under section 13(4) of the said Act
read with rule 8 of the sead Rules,

The borrower, in paricuiar, and the public in general, are hereby cautioned nol to deal with the
property and any deglngs with the property will be subject to the charga of the Herg Housing
Fingnce Limited. for an ameunt referrad to below along with interest thareon and penal inferest
charges, costs &ic, rom date mentioned bekow,

The borrower's atiention is invited o provisions of sub- section (8) of Saction 13 of the
Act, in respect of lime avallable, to redeem the secured assels

Laan Mame af Cbligess) Date of Demand Date of Possession
Accguni iLagal Heirs) Maotice' Amount as per (Consiructive
M. Legal Representative(s] Demarsd Noliee Physical]

HHFDELHGOU | Adesh Kumar, 15022024, Rs. 22 70674/ 02/05.2024
19000002646, | Saroj Sharma as on date 15022024 {Symbalic)
HHFROILAP
2I00003E5TE

Description of Secured Assetsimmovable Properties:- Left Hand Side Porfion OF Frst Fioor
Wishout Roof Rights Cd Property On Plat Beaging Mo, E- 60 Built On Land Measuring 65,5 Square Yards
Dul Of Khasma Ko, 2103, SAuated In The Area OF Village- Matiala, Abadi Known As Nanbiy Park
Uttam Magar, Hew Delhi - 1100539, [Mted with edeciric, water and sewer connection, with comman
rights of slaircase and passage, along with one bike parking al sl floor. Bounded By: North:
Céher's Flos, East: PlalMo. 81, South: Portionof Plot No, 50, West: Boad

DATE :- 04-05-2024, Sd/- Authorised Officer
PLACE:- DELHI FOR HERO HOUSING FINANCE LIMITED

" For The Federal Bank Ltd,, Associate Vies Precidant
Dated this the 03" Day of May 2024 (Authorised Officer ender SARFAESI Act)

SUPREME HOUSING FINANCE LIMITED

POSSESSION NOTICE (Appendix IV) Rule 8(1)

Whereas the Authorized officer of M/s Supreme Housing Finance Ltd, a Housing Finance Bank Company
under the National Housing Bank Act. under the provision of the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (54 Of 2002) (hereinafter referred to as
“SARFAESI Act, 2002") having its Registered Presently at 2nd Floor, 13/29, Block-E, Harsha Bhawan,
Middle Circle, Connaught Place, New Delhi-110001, (hereinafter referred to as “SHFL") and in exercise
of the powers conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement)
Rule, 2002 issued a Demand Notice to the following (Borrowers) & (Co-Borrowers) To repay the amount
mentioned in the notice within 60 days from the date of receipt of the said notice. The
borrower/Guarantor having failed to repay the amount, notice is hereby given to the borrower and the
public in general that the undersigned has taken possession of the property described herein below in
exercise of powers conferred on him under sub-section (4) of Section 13 of Act read with Rule 8 of the
Security Interest (Enforcement) Rules, 2002 on as per under mentioned Date.

The borrower in particular and the public in general is hereby cautioned not to deal with the property
and any dealings with the property will be subject to the charge of “SHFL” and interest other charges
thereon. The attention of the Borrower is invited to provisions of sub-section (8) of section 13 of the Act,
in respect of time available, to redeem the secured asset.

Name & Address of Borrower/Co-Borrower : 1. LALI DEVI W/0 VINOD KUMAR BANWARA
BHERUNDA NAGAUR, NAGAUR RAJASTHAN-341031, ALSO AT:- 61, MEGHWALON KA BAS, BANAVADA,
TH. DEGANA, DIST. NAGAUR, 2. VINOD KUMAR S/0 BADRI NARAYAN BANWARA BHERUNDA
NAGAUR, NAGAUR RAJASTHAN-341031, ALSO AT:- 60, RAJPUTO KA MOHALLA, BANAVADA, TH.
DEGANA, DIST. NAGAUR, 3. DEBUDI W/0 BADRI NARAYAN RAJPUTO KA BAAS, BANWARA NAGAUR,
RAJASTHAN-341031, 4. BADRI NARAYAN S/0 MANGU RAM MEGHWALO KA BAS, BANWARA
NAGAUR, RAJASTHAN-341031

Demand Notice Dated : 31.10.2023

Amount of Demand Notice : Rs. 2,45,188/- (Rupees Two Lakh Forty Five Thousand One Hundred
Eighty Eight Only) as on 16- Oct-2023

Date of Possession : 02.05.2024

Details of Property : ALL THAT PIECE AND PARCEL OF RESIDENTIAL PROPERTY SITUATED AT GRAM|
VILLAGE BANWADA GRAM PANCHAYAT NIMBOLA BISWA PANCHAYAT SAMITEE RIYABADI, DISTT. NAGAUR,
(PATTA NO. 100), AS BOUNDED:- EAST: HOUSE OF PUNA RAM S/0 SITA RAM, WEST: HOUSE OF KAILASH
S/0 SITA RAM, NORTH: AAM RASTA, SOUTH: HOUSE OF SHRAVAN RAM S/0 MANGALA RAM.
ADMEASURING AREA - 72 5Q. YARDS.

Name & Address of Borrower/Co-Borrower : 1.MUNNI BANO W/0O ARAPHAN ALI, 2.
ARAPHAN SYA S/0 NIJAM SYA, 3. FAIYAJ ALI S/0 ARAPHAN SYA, 4. INTIYAJ ALI SEYAD S/0f
ARAPHAN SYA, All Residing at - H. NO. 149, SAIYO KA BAS, BHERUNDA NAGAUR, RAJASTHAN (INDIA)
-341031

Demand Notice Dated : 28.11.2023

Amount of Demand Notice : Rs. 2,27,565/- (Rupees Two Lakh Twenty Seven Thousand Five
Hundred Sixty Five Only) as on 14- Nov-2023

Date of Possession : 02.05.2024

Details of Property : ALL THAT PIECE AND PARCEL OF A RESIDENTIAL PROPERTY SITUATED AT GRAM
VILLAGE BEHRUNDA GRAM PANCHAYAT BEHRUNDA PANCHAYAT SAMITEE RIYA BADI, DISTT. NAGAUR,
RAJASTHAN (ADMEASURING AREA 559.25 SQ. FT.) AND BOUNDED AS:- NORTH-HOUSE OF ASHARAM
KHATIK & SHRI MADANLAL SOUTH - HOUSE OF CHANDURAM KHATIK EAST - NIKAL & RASTA WEST HOUSE
OF SHRI SADIK & SHRI SOHANRAM

Name & Address of Borrower/Co-Borrower : 1. PREMI W/0 HARILAL 60, KAHARO KA BAS,
JASWANTPURA LESWA, AJMER, RAJASTHAN-305201, ALSO AT: 54, KAHARO KA BAS, JASWANTPURA
LESWA, AJMER, RAJASTHAN-305201, 2. HIRA RAM S/0 CHANDRA RAM, 3. JITENDRA SAIN S/0|
HIRA LAL, 4. PINKI DEVI W/O JITENDRA SAIN, All Residing at - 54, KAHARO KA BAS,
JASWANTPURA LESWA, AJMER, RAJASTHAN-305201, ALSO AT: 60, KAHARO KA BAS, JASWANTPURA
LESWA, AJMER, RAJASTHAN-305201

Demand Notice Dated : 23.09.2023

Amount of Demand Notice : Rs. 3,51,539/- (Rupees Three Lakh Fifty One Thousand Five Hundred
Thirty Nine Only) as on 18-Sep- 2023

Date of Possession : 02.05.2024

Details of Property : ALL THAT PIECE AND PARCEL OF RESIDENTIAL PROPERTY SITUATED AT GRAM|
VILLAGE JASWANTPURA GRAM PANCHAYAT GRAM PANCHAYAT JASWANTPURA PANCHAYAT SAMITEE
PISHAGAN, DISTTAJMER AND BOUNDED WITH DIMENSION AS UNDER:- EAST: HOUSE OF
NORAT/CHANDRA, WEST: GOPAL SEN (BHOPAJI) KI KOTADIYA NORTH: KAHARO KA BAS & RASTA, SOUTH:
PARIWARIK GUWADI, ADMEASURING AREA: 86 SQ YARDS.

Name & Address of Borrower/Co-Borrower : HAJRI W/0 ALLADIN, 2. SHAHNOOR KATHAT S/0j
ALLADIN, 3. AAJAD KATHAT S/0 ALLADIN, All Residing at - AMARPURA TEHSIL RAIPUR DIST PALI,
RAJASTHAN 306102

Demand Notice Dated : 28.06.2023

Amount of Demand Notice : Rs. 3,57,906.00/- (Rupees Three Lakhs Fifty Seven Thousand Nine
Hundred Six Only) as on 14- Jun-2023

Date of Possession : 02.05.2024

Details of Property : ALL THAT PIECE AND PARCEL OF RESIDENTIAL AABADI LAND AREA 147.77 SQ.TD.
SITUATED AT GRAM AMARPURA GRAM PANCHAYAT AMARPURA THE- RAIPUR, DIST-PALI. AREA 147.77 SQ.
YDS (REGISTERED SALE DEED/PATTA NO. 1997 BOOK NO. 40 DATED 04.10.2021) BOUNDED WITH
DIMENSION AS UNDER:- EAST: HOUSE OF ARVIND/GAFFUR, WEST: HOUSE OF SATAR/AABUAL REHAMAN,
NORTH: COMMON ROAD, SOUTH: PUBLIC COT/PANCHAYAT LAND

Place: Rajasthan
Date: 02.05.2024
b=

Authorised Officer,
SUPREME HOUSING FINANCE LIMITED

i@ CAN FIN HOMES LTD.
SCO-3, 1st Floor, Sector-14, Sonepat-131001 Ph: 0130-2235101,

(CanFin Homes Lid

M. 7625079179 Email: sonepat@canfinhomes.com
CIN NO. L85110KA1987PLC008699

e undersigned being .
Securitisation and Reconstruction of Financial Assets and Enforcement of Securityj
Interest Act 2002 and in exercise of the powers under the said Act and Security Interes
(Enforcement) Rules, 2002 issued a demand notice dated 05.02.2024 calling upon thej
borrowers Mr. Rattan Lal S/o Shiv Charan Das and Mrs. Madhu W/o Rattan Lal and
Mr. Vivek S/o Mr. Rattan Lal to repay the amount mentioned in the notice being
Rs. 10,70,924/- (Rupees Ten Lakh Seventy Thousand Nine Hundred Twenty Four
Only) with further interest at contractual rates, till date of realization within 60 days from
the date of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken possession of the property described
here in below in exercise of powers conferred under Section 13(4) of the said Act read with
Rule 8 of the (Security Interest Enforcement) Rules, 2002 on this the 1st day of May,
2024.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act,
inrespect of time available, to redeem the secured assets
The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of CFHL for an
amount of Rs. 10,70,924 /- (Rupees Ten Lakh Seventy Thousand Nine Hundred
Twenty Four Rupees Only) and interest thereon.

Description of immovable property
KHASRA NO 1793/698/1 SITUATED WITHIN THE REVENUE ESTATE OF VILL
KALUPUR SONEPAT TEHSIL & DISTT SONEPAT HARYANA 131001

Boundaries:
NORTH : Gali SOUTH : Land of Ram Bali
EAST:Landof Smt.Seema  WEST : Land of Shiv Charan
Date: 03.05.2024 Sd/-
Place: Sonepat Authorized Officer, Can Fin Homes Ltd.
FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation & of the Insclvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
JHUNSONS CHEMICALS PRIVATE LIMITED
RELEVANT PARTICULARS

Name of Corporate Debtor | Jhunsons Chemicals Private Limited
'Diate of incorporafion of Comporste Deblor 1071081992
Authority under which Corporabe Deblar is | Registrar of Companies, Deki
inceeparaled § reqetanad
4. | Corporate dendity Mo, ! Limited Lighiity
IdenGficafan Mo. of Corparate Deblor |
5. Akdress of the registensd office and Regd Office: House Mo G- 115, Ashok vikar
principal affice (if any) of Corporate Dedlor | Phase-|, Norh West, Dali-110052
Works: E-446, Industrial Area, Chapanki,
Bhiwack. Alwar, Ha}asll';ar o

i | pa|

| U74E950L1952PTCOS0228

. | Insalvency commencement dade in |02/0512024
respect of Corporae Deblor
7. |Esimated date of dosure of insolvency | 201042024

resoiufian process |
& Mame and Registration numberof e~ | Name: Ajay Gupta
ingod .Enl;jll p‘nﬂ?ssi:lralan;ling g5 interim | Reg. No.: IBEIIPA-OIP-FO0T 4001 7- 1810304
Address & emal of the interim resolution | Address (Registerad with IBEI): B-T/45, Firsl Flogr,
professional, as registered with the board | Saldajung Enclave Extension, New Delhi-11002%
Email; ipajayquptaEcorpyisongoom
Add.: C-618, B Floor, Tawes-C, BLS Moida Ona, B-8,
| euclor-62, Mada, Gastambuddh Nagar, U.P-20130%
Resalution Professional Emall: cinp. jrunsons@gmai.com
11.} Last date for submission ol caims | 16052024
12| Classes of orediors, if ary, under dausa (B | Mot Applicable
of subwsacion (A of section 21, asoertaned
by the Inberim Resolution Professonal
13| Names of insalvency professionaks identified | Mot Ao plicabla
lyact as authonsed representative of credilors
nadass (fhres namas for2ach class)
14. {a] Relewant farms and
(b} Desaits of authonzed represantatives
ara avaiable at
Hotice i I'ere.,j.- given that the National I:u:nn'par-'r' Law Tribunal has crdered the commencement of a
corporate insobancy resolition process al e Jhunsons Chamicals Privabe Limited on 02005/2024.
The creditors of Jhunsans Chemicals Privade Limited, are heneliy called wpon to submit freir claims
with proafon or befone 1602024 to the intarm rezalution profassiona at the address menticned againgt
gniry No 10,
The financial credilors shall submil Beir claims with prood by electronic means anly. Allalhar cradiloss may
subenil the dzims with proafin parsan, by pastar by electranic means,
A financial credifor belonging B a dass, & lisled against the entry No, 12, shall indicate iis chaics of
guthorised representaiive from among the free insoivency professionais isted against entry Mo 1 3o act
a5 autharsed represantative af the ciass in Foem CA. Mot applicable 54l

Submissicn of false or miskeading proofs of claim shall atiract panaliies, Ajay Gupta
Date : [4.05, 2024 {Imbarim Resclution Professional)

ol

100, Address and e-mail fo ba usad far
carmespondenca with te Inbedm

. [a) Weblink: hltpsGibblgos inbamalidawnloads
b} Physical Address: Not applicable

Place: Mew Delhi IBBI Registration No: IBEI/IPA-O0AP-POO140201 T-18/10304

Trizig a comigendun o the Pubbcation of Forma Public Arnouncameant for e afianbion of the credions
of Elegant Infracon private imied under regulation & of the Insalensy and Bangruptcy Board of India
(Insokvency Resolution Process For Comporsie Persons Reguiations, 2016) daled 003.05.2024

For the enfire public  Armoucement © Elegant Infracen Private Limited™ i shal be read as
“Project “Elegant Ville' of Elegant Infracon Private Limited situated at Plot Mo, GH - 068,
Sector Tech Zone IV, Noida Extension, Greater Noida, Uttar Pradesh.”

For “www.evolingforibc.com™ it shall be read as * https:taskforibc.com! ™
Ciake: 040802
Place: Gurugram

-
MNaresh Kumar Aggarwal

Interim Resolution Professional

Reg No- [BENIPA-D01IP-P-02 1182020- 20211 3274
AFA valid upto - 1712 3024

M - 806, Emaar Palm Drive Golf Course Exl. Boad, Seclor 68 Masr Badshanpur Chow,
CGargaon, Haryana, 122008 Email id; nareshagoanwal 3T5@omad com

dvotel d® Canara Bank <A

Whereas

NOTICE
NOTICE |5 HEREBY GIVEN THAT SHARE CERTIFICATE(S) NO. 43639, 49310,
489911, 49912, 49913, 68993, 69000, 63001, 62002, G003, G004, 100817, 100818,
100819, 100820, 183116, FOR 1384 EQUITY SHARES OF RS5.10/- {(Face value
RUPEES 13640/- OMNLY (face value) EACH BEARING DISTINCTIVE N
298101-3218200, 3218751-3218850, 3I218E51-3218950, 3218951-3210050,
J219051-3219100, 3218201-3218200, I21E301- 3218400, 3278401-3218500,
J218501-3218600, 3I218604-3218700, JA218T01-3218750, TOOTESA-T2OT50,
TOOTA51-T908050, TO0B051- TH0A0TO , TOOBOTA-TH0A0G0, 21235552-21236075
OF SELAN EXPLORATION TECHMNOLOGY LIMITED, REGISTERED IM
THE MAME OF BHERULAL 5 LUNKAD AND SAROJ B LUNKAD HASHAVE
BEEN LOST HASMHAME APPLIED TO THE COMPANY TO ISSUE DUPLICATE
CERTIFICATE(S). ANY PERSON WHO HASIHAVE ANY CLAIM IM RESPECT
OF THE SAID SHARES CERTIFICATELS) SHOULD LODGE SUCH CLAIM WITH
THE COMPANY AT ITS REGISTERED OFFICE Unit No. 455-457, 4th Floor . JMD
Megapolis, Sector-48, Sohna Road, Gurgaon Haryana- 122018, WITHIN 15
DAY S OF THE PUBLICATION OF THIS NOTICE, AFTER WHICH MO CLAIM WILL
BE ENTERTAINED AND THE COMPANY WILL PROCEED TO ISSUE DUPLICATE
SHARE CERTIFICATE(S).

Civil Lines, Moradabad

POSSESSION NOTICE

Under Section 13 (2) [Under Rule 8{1) of
Security Interest (Enforcement) Rules, 2002]

Regional Office-

The undersigned being the Authorised officer of the CANARA BANK, under Securitisation and Eeconstruction of Financial Assets and
Enforcemeant of Security Interest Act, 2002 (Act No. 54 of 2002) and in exercize of powers conferred under section 13{12) read with Rule-3 of the
Sacurily Interes! (Enforcement) Rules, 2002 issued demand notice on the date mentioned against account and staled herein calling upon them o

repay the amount within &0 days from the date of receipt of said notice.

The borrower having failed to repay the amount. notice is hereby given to the borrower' guarantor and the public in general that the undersigned
has taken possession of the property described herain balow in exercise of powers conferred on him/her under saction 13(4 ) of the said Act read with
rule 8 of the Security Interest (Enforcement) Rules, 2002, The borrowergurantor in particular and the public in general are hereby cautioned not to
deal with the property and any dealings with the properiy will be subjectto the charge of the CAMNARA BAME. for the amounts and interest thereon.
The borrowers aftentions is invited to provisions of sub-section {8) of section 13 of the act, in respect of time available o redeam the secured asset,

Details of properties where possassion had been taken is as follows:

Name & Address of the
H; Borrower! Guarantor
’ & Branch Name

Description of the
Immovable Property

Date of
Demand MNotice

Date of Possession

Qutstanding
Amount as per
Demand notice

1. |M/s Igra Handloom,
Mohd Haroon S/o
Mohd Yakub and Sh.
Jainul Abadeen Sio
Gaffar

Branch: Dhampur
(Bijnor )

Dated: 03.05.2024

Place: Dhampur

A double storied commercial property measuring 171.40 sq.mt, situated at
Mohalla Modha south and north nehtaur, tehsil Dhampur, District Bijnore.
Reqgisterad through Sale deed no. 8768 on 17.04 2018 at bahi no. zild no.
11169 pages 81 1o 160 in office of sub registrar Dhampur. Owned in the name
of Mohd Haroon Bounded as: East: property of Azam and Hafiz llasan
West: Passage 6' fiwide. North: property of Maim ahmad South: Cabristan

Rs.
Rs. 36,73,772.17 I-
+int. &
other charges

31.08.2023
01.05.2024

Authorized Officer, Canara Bank

L. HDBI Ihll.l- LIS

“riwn e Inumied Beniy ol SO0 Bari

HDB FINANCIAL SERVICES LIMITED

REGISTERED OFFICE: RADHIEA, 2 MO FLOCR, LAW GARDEN ROAD, NAVRANGFURA, AHMEDABAD-IE0004
BRANCH OFFICE: HOE FINAMCEAL SERYICES LIMITED, Khasra Mo, 47, Oppasite Dussenna Ground, Budella, Hear Oxford School, Visaspurni, Mew Dalkhi-110018

E-AUCTION SALE NOTICE
UNDER SARFAESI
ACT, 2002

1. Borrower's & Guarantor!s Mame & Address
2. Total Due+ Interest From

Sudesh Trading Company - Goound Floar Q=232 Old Double Storey Lajpal

Celbrg - Fropery Moo 18 Area Measuing 50 Sqwds Rect Mo12, Killa Mo.11
Maw Layalper Delb-110051. Maméa Rar {daceasad Through Legal Heir} Sujal
Wedhwa {legal Hair] (through Legal Gardian] - Rouse Mo-218 5§ Mew Leyalpur
Krisnna Nagar Dekil- 11|.'IL.=:1 . Saksham Wackwa (legat Hek) (through Legal
Gardan)  Houwsa Mo-218 54 Mew Lavalper Krishna Magar  Delhi-110051. -
Kishore Bumar {legal Heir) - H-:-use Mo-218 5 Mew Leyalpur Krishna Magar -
Dialri=-110051 - Kishone Kumar (legal Her) - H Bo-218 50 New Lavalpr Krshra
Magar - MWew Delhi Delke-110051; Loan Account Mo, 6585333 Rs,
3232 424.771- {(Rupees Thirly Two Lakhs Thiry Taa Theusand Four Hundred
Twenly Four and Paise Sevenly Seven Onlys a5 of 1a-Mar20E22  and Tulune
corfraciual intereest bl actual reakzation logathar with incidandal experisas, casl
gnd charges ali.

&l piace and parcel of propesty Sacond Floor upda
Magar-iv New Dealni Delhi-110024 - Also s Af ; - 2nd Floar Upto The Extent OF| the exdand of ceilling Level, Said Floor Property Mo
218, Area Measuring 50 5g Yed Out of Rect ng 12,
Billa Mo 11, Siubed o abadi OF Maw Layalpur| MINUTES
Colomy In the area Of Village Khuraji Khas, llaga
Shahdara Dedi 110051

THE UNDERSIGHED AS ALITHORIZED OFFICER OF HDB FINANCEAL SERVICES LINITED HAS TAKEN DVER POSSESSION OF THE FOLLOWING FROFERTY PURSUANT TO THE MOTICE ISSUED
K3 1303 OF THE SECURITIZATION AND RECONSTRUCTION OF THE FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 20012 IN THE FOLLOWING LOAN ACCOUNTS WITH A
REGHT TOVNSELL THE SAME OM "AS 13 WHERE I3 BASIS™ AND A5 13 WHAT IS5 BASIS" FOR REALIZATION OF COMPANY'S DUES,

Description OF The Property

g Of E al-l: |nn L. Last|1. Resarve Price
2. Emd OF The Property
Tiry ||'-.'-|:'|‘.T.' Pr

1] E-AUCTION DATE: 22052024 —|FRaserve Price {IN INR):
10.30 AM TO 0500 PM WITH|Rs. 1595143/ (Rupees
UMLIMITED EXTENSION OF 5|Fiffeen Lacs Nimety Five
Thiwsard One Hundred Foety
Three Only

EMD Amiciint (B4 INR) : Rs
158514/~ (Rupeas One Lac
Fifty Mina Thousand Five
Hundred Fourtesn Onl)

ety Inspection

Z) LAST DATE OF SUBMESSION OF
EMDWITHEYC 21052024 - TILLSPM
3| DATE OF INSPECTICN: BETWEEN
17052024 — 1200 PM TO2:00 PMIST

1. Ald Jain - H.No. 65 Biock-JP Fleor Second Floar, PRampura Delhi- 110034,
Diglhi And Alse 3008 & 3007 Argapura. Subd Mardi, Dalhi, Delhi-110007 -
Manisha Jain HMo. 65 Block-JP Floor Sacond Floor, Pitempara Defhi- 190034,
Delhi Rajerders Kumar Jain - H Mo, 65 Block-JP Floar Second Floor, Fitampura
Dialhi-110034, Deki Account No. 1512082, Rs 868937)- (Rupeas Eight Lash
Sixby Eaght Thausand Hire Hundrad & Thirty Sewvan Only) as of 04062022 and
future coniraciuad inkerestlil actual realization fooather with incidents expensas,
cost and changes ale,

Al pleca and parcel of propenty beanng Shop Ko,
06 £r Grourd Floos and ané Godawn ng. 3007
iwathoud roof Aght), meesunng 40035 S0, Mir. La.
44 Sq Yard, Situated st aryapura, Subzi Mandi,
Db, Resgistered o e rame of Rajgnder Kumar
Jain Sfo Lale Sh. Shiker Chand Jain and Mrs.
Maresha Jain Win Sh Al Jain as per the Sake
Deed biarng Regislensd Mo, T230 daled 1108
2014, Proparty Boundad As: East-Otbar Prapedty,
Wasl- Gali, Moeth- Other Property, Sauth- Gali

11 HE-ALBCTION DATE: 22.05.2024 -
10230 AM TO D500 PM WITH
UMLIMITED EXTENSIOMW OF 5
MIKUTES

2] LAST DATE OF SUEMESSICN OF
EMDWVITHEYC 21052024 - TILLSPM
3] DATE OF INSPECTION:; BETWEEN
17002024 = 1200FM TOZ: 00 PMEST

Reserve Price [IM IR Rs
1851679 (Rupéss Eighlsgn
Lac Fifty Ona Thousand Sx
Hundred Severty MingOnly )

EMD Amourd{® INR) - Bs
185168~ (Rupe=s One Lac
Eighty Five Thouszand One
Hundned Skkly Eight Rupees
Ordy)

Radhika Coler Labk Digital Sludia - Building Ma. 2383, 51 Mo, 11, Main Road
Beheri, Coloey, Shahdara Delke- 110031 Dalhi - 2 Radhika Cofior Lab Digitel Studia
= Property Ma, F-773, Out Of Kn, ko, 485, Village, Sikdarpur East Jvali Nagar,
IMaga, Shahdara Delte-110053 - 3 Satya Prakash Sharma - Buikding Mo, 2383, 51,
Mao. 11, Mein Fload Bahari, Colory, Shahdara Delhi Delhi- 110031 - 4 Rajeshwari
Sharma Bulding Mo, 2383, 5t Mo, 11, Main Road Behar, Colany, Shahdara Daihi
Dalhi-110031.  Account Mo, 5810697, Rs.61417T35.231- (Rupaes Sixy One
Lakhs Farty Ora Thousend Sewen Hundred Fifty Froe and Peise Twenty Threa
Crly) a3 aof 0F 12,2022 and fulure contractual intarast Bl achual raalization
tegedher with incdantal sapansas, costand charges alc,

&l the Peece and parcel of propaerly baaring no F-
713, Ground & Firsl Floor Magar, Dedi 110083,
(meaguring 100 5q. Yands out of Khasra Notdds),
Sihuabed al Viltage -Skdarpur in he abad ol Eas|
jyod Magar, lllaga- Shahdra, Naw Dialhi
Az per the Sale deed dated 21-09-2005 exacubed
in fvor of Mrs, Rajestrean Sharma Propery
Bounded as:- Morth -F-T/2, South —-Mandr, East
-Ruoad , West- Other Proparty.

1) E-AUCTION DATE: Z2.052024 -
10030 AM TO 0500 PM WITH
UMLIMITED EXTENSION OF 5
MINUTES

Z| LAST DATE OF SUBMISSION OF
EMDWITHEYC 2052024 - TILLSPM
3) DATE OF INSPECTION: BETWEEN
170520204 —12:00 PM TOZ:00 PMEST

Raservs Price (IN INR)

Rs. 6220160/ {Rup=es Sixty
Eight Lac Twenty Thausand
O Hursd reed Sty Cirdy |
EMD AmountiiM IKR) - Rs
ES2016- (Rupess Sx Lac
Eighity T Thousare Sixhessn
Orly)

- 110083

1. Shri Kalka Store - Shop Me. 01 GF Main Road Masopdour Vasan! Kunj Mew
Digihi Dol 110070 Dl = She Kalka Shoee - Prapeésty Beanng No 245-a, Firsl
Flacr, Area Measuring 700 Sq Feed, Ward Ma § Area - Magsuning 156 53 Yands In
Khasra Mo Dalhi- 110030 - Reny Gupta - House No. 243-a, FiF Ward Mo, 06,
Fehraul New Didk Delhi Dathi- 110030 - Dhrg) Gupla - House o, 243, B
Vi Mo, 08, Mihrawli Mew Delhi Delba Dali- 110030 - Man Mahan Gupta - Housa
Moy, 243-a Fie Ward Mo, 05, Mehrauli Mew Dalhi Delhi Delbe- 110030, Account Mo,
4T3R451, RS, 2739005455 (nupeas Twanly Seven Lakhs Thity Ming Thousarsd
Fiva Hundred Five end Pama Forty Fiva Only) as of 12072022 and futura
contraciual interesd Gl aciual reakzation ingsthar with intdenial expersas, cosl

and charges ale Morh -

Al the Fiece and pancel of Froparty Bearing ha
2434, Firsl Floor, Measurng 700 30, FL Ward
Mo & . compnzed in Khasra Mo 115173 Min Lal
Dora Village Mehraw, Delbd 190030 Owned by
Sim, RenT Gupla Wio Manmahan Gupla in
respact of the Profon [Slair fo k) on Firsl floce
(Withaut rool rghls) as per sale daed duly
regstred in Bie office of Sub=registrar, Dehl, Doc
Mo 5158, Boak Mo |, Vialuma No,. 1537, on Pagas
E4-75, Dated 15-09-2016, SRO-Y A Boundad as:-
RHS Flal' Other Proparly, Scuth- Cffher
property East- Road 158, Wast- Ofher Proparty

1) 1) E-ALECTION DATE: 22 053024 -
10,30 AM TO DS.00 PM WITH|Rs
UMLIMITED EXTEWSIOW QF &
MINUTES

Z) LAST DATE OF SUBMISSION OF
EMDWITHEYC 21.05.2024--TILLSPM
3) DATE OF INSPECTION: BETWEEMN
705,204 = 12:00 M TOH2:00 PA EST

Raserve Price (14 INR);
1887773)- (Rupess
Minatean Lac Eighty Sewvan
Thousand Seven Hundred
Sewenty Nime Orly |

EMD &emounb{IM MR :

Rz 198TA0- {Rupass One Lo
ety Eignl Thousand Seven
Hundrad Exghly Only)

Sanpey Argra & LUisha Arora Both ol 0-08, Bleck -A, CC Colory, Rana Pralsg
Bagh, Mew Delhi - 110007 Alsa Al House Mo A-8, Ground Floar, Back Lane, Mew
Dielhl -110035; Loan Account Moo 650654, Rs, 10,228.704.78 (Rupees One
Cirare Two Lakhs Twanly Eight Thousand Sewen Hundrsd Ninely Four and Paisa
Sevanty Eight Only) as of 17-Mar-21 end future confractuel interast Gl achaal
realization together wilh ncdental sspersas, cosl and charges abe

a4

Al ghe piece and parcal of he Progery back
Partian am Ground Floar, Without Roaf Righl Cdtha
Prooerty Begring Mo A-08, (Plot bo 8] Block -A, CC
Colory, Opp Rana Parlsp Bagh, Mew Dalhi -
110007, Admeasuring 110 Sg Y¥rd. Property
bawnded &s: Marth - Sesvice Lane, South @ GT.
Road, Bl | Froperty Mo T8 West Propery No,

1] 1IE-ALUCTION DATE: Z2.05.2024 - | Raserve Price [IN INR):
10,30 AM TO 0500 PM WITH|R=. T&30044/)- |Rupass
UMLIMITED EXTENSION OF 5(Seventy Six Lac Thirly
MINUTES Thiusard Foely Four Oy |

Z) LAST DATE OF SUBMESSION OF | EMD AmountiN M)
EMDWITHEYC 219052024 - TILLSPM | Rs 763008 (Rupess Sevan
1) DATE OF INSPECTION: BETWEEN|Lac Sikly Three Thaousand
17.05.2024 — 1200 PMTO2:00 PMIST | Five Ordg Only}

Babuw & Mayji Bhai Kasundra Plot Ma 17, Kashra Mo 566 Ganga Puram Colony
Ghaziatad 200001 Alsa A1 ; Ploy Mo 11, Ganga Puram Colony, Ghaziabad -
J01001 Alse AL - Plal Mo 19, Ehasra Mo 586, Gangapuram, Ghaziabsd 201001

R Plat No 11, Gangapuram, Ghaziabad -201001 -Also AL Flot No 19, Khasra No
B, Gangapuram Cofony, Ghasabad 201001 -Fehar Harash Ranchhodbhai
Plot W 19, Gengepuram, Ghaziabad -201001 - Alsc A% ; Plot Mo 17, Khasa ho
566, Gangapuram, Ghaziabad 200001, LOAN ACCOUNT NO. 45055, Rs,
2844962.35)- (Rupeas Twenty Eight Lacs Forly Faur Thousand Nine Hundred
Sixby tweo Ancd Thirty Feve) a5 of 14082080 and fubure contractual inberest Sl

achual reaizaton fogetherwith ncrden il expenses, costand charges el Agfrain Bha -

Property Mo 1Al that piece and parced of Flot Mo
17, Khasra Mo 566, Gangapuram Cokory, Willage
-|Dasna, Ghaziaad -201007 Preparty - Area
Masot Asmitaben Plat Mo 11, Gangapuram, Ghaziabad -201001 -Fedar Ashyinhai | 260 505q Yds Sale Daed In fovpur of She Feher) MINUTES
Haresh - Morth: Road, South; Lane | East: Plot B
16, West: PlotNa 18

Property Mo 2 - All that piece and parcel of Plot Ma
19, Khasra Mo 566, Gangapuram Calony, Wiags
Dasna , Ghaziaad -201007, Prapesty Araa 205 54
s Salka Dead In fovour of Shi Babu Lal end Fafar
kearth | Fol oo 17, South @ Road,
Easl - Plok Mo 20, Wasl - Plof Mo 20

11 E-AUCTION DATE: 22052024 —|Reserve Prica [IM BIR) Rs.
10,50 AM TO D500 PM OWITH| X084757 (Rupees Two
UHLIMITED EXTENSIOW OF 5| Crone Eight Four Thousand
Sewan Hundred Eighty Sewan
Cindy)

EMD Amouri[ld INR] : B

2008478  {Rupses Twenty
Lakn Elghl Thousand Fear
Thedsand Sevarity Ming Qnly

71 LAST DATE OF SUBMESSION OF
EMD'WITHEYC 29.05.2024 - TILLSFM
1) DATE OF INSPECTION: BETWEEMN
1T.08.200d = 1 200PMTO 200 FM ST

Kuldip Singh H Mo, D-31, Saclor §1, Noada- 200301 Also AL : Shap Ne. 12, (Frsl
Floor), 5.3.5.Beda Tower, Plat No10Y OF. Comm.! Sacior-3, Vasundhara,
Ghaziabad, - 501010 Aka A1 : Shop Mo, 111,(Fest Floer), 5.G.5,Beta Tower, Plal
Mo 1 Off. Comm.f Sechar-3, Vasundhara, Ghaziabad - 201070 Alsp AL Na.C-3,
Ahadl Hazers Park, Shiv Puri, Willage Khured Khas, |llaga Shehdara, Dedthi-
OIS - Manjit Kaur H Mo, 0=31, Sector 61, Nelda- 201301 Ao Al @ Shap
Mo 112, (First Floar), 5.G.5.Befa Towes, Plod Mo D0 O Commul Seclor-3,
Vasundhara, Ghamished, - 209010 - Ao At - Shop Mo, 117 {First Fioar), 5.G.5.
Bela Tower, Plog Mo, 100 OF. Comm Secter-3, Vasendhara, Ghaziabad - 201010
Algo AL ¢ Mo C-3, Abadi Hazara Park, Shiv Purl, illaga Bhurgji Khas, Baga
Shahdara - Dehi-110051 - Loan Account Ko, 444780 TOTAL OUTSTANDING :
Rz, 95566537 (Rupees Minety Fiva Lakhs Fifty Sis Thouwsand 2ix Hundred Fifty
Thres Crily) Sogerihar with fuher intenes] thensan £0 18 %% per anaum bl aciual
raglizafion

Mo 112
Secior-,

Shop Mo, 111
Eachor-3,

Progerty Mo 1 &l hat peece and parcel of Shag
(First Floar],
SG.5Bata Tower
vasundhara, Ghaziabad -
admaasuring G21sg L

Zacond Property 2 All that piece and parcal of|{ EMDWITHEYC 29052024 -TILLSPM
AFirst Floar], withaut maf rdghis in
2G5 Bela Tower, Plot Mo Q0 OH. CommJS
Vazundhara, Ghaziabad -
admeaguring 410sg i

T 1) E-AUGTION DATE: 22052024 -
10.30 AM TO 0500 PM WITH
UMLIMITED EXTENSIOW OF &
MINUTE

Z) LAST DATE OF SUBMISSION OF

Faserse Price [N INR)

Rs 54127505 (Rupeas Fifty
Four Lacs Twele Thausand
Seven Hundresd Fifty Onty)
EMD &mcank{IM IMRB} :

Rs. 541274 [(Rupess Five
3] DATE OF INSPECTION; BETWEEN Lacs  Fory Ore Thousand
7052024 — 1200 PMTO2.00PMIST | Two Hundred Sewanly Five
Oniy)

without maf nghts in
Flot ho 100 O Comm.
2070110

201010

Al Eleciromcs « 142 GT Ol Lapat Ral Markel Chardni Chowk Delnk-110008
Dalhi - And Also Property Mo A-28 frea Maasunng 53 5o Yds Situated Al Indra

Adarsh Nagar Delhi-110033 Delhl - Deepak Batra - House Mo 28 Fleor 15t Block -3
Inddra Magar Adarsh Nagar Dalhi-110033 Deki - Marender Balra - House No 28
Flacr 1at Block -a Indra Wagar Sdarsh Magar Dalhi-110033 Dehi - Kulbhushan
Bara - House Mo 23 Floor 15t Black -5 Indra Magar Adarsh Magar Delhi-110033
Dialhi - Karnlash Batra - Housa Mo 28 Flear 158 Block -a Indra Magar Adarsh Nagar
Dielhi-110033 Dalhi ; Loan Account Mo. 14534036HETE258, RS 9761385
(Rupess Minety Seven Lakh Sixty One Thousand Theee Hundned & Eighty Five
Ority] as of 11082023  and fubwe conlractual inlerast Gl aclual reafizafion
together wilhincidendal expensas, cost and charges eto

&l The Fiecs And Preel Of Froparty Baaring b, A-
28, Measuring 53 SqYds, Silualed A1 Bdira
Magar Defhe- 110033 - Semen Batra - House Mo 28 Floor 15t Block -a Indra Hager| Magar, Defhi, Propary Sland B The Hame OF UNLIMITED EXTEMSION OF &
Marindar Batra Vide Sale Dead Beaning ko, 1159
Diabed 0604, 1584 And Kubhishan Balra Vide Gilt
Diead Bagring Mo. 1221 Daled 21.07.7258

1] E-ALUCTION DATE: 22052004 -
10.30 AM TO 05.00 PM WITH

Ragerve Price (1M INR);

Fes 1ERG36020 (Rupsas One
Crore Thirly Eight Lac Fifty
Thrae Thousand Six Hurdragd
21 LAST DATE OF SUBMISSION OF | Mrely Tea Criy |
EMDWITHKYC 21.05.2024 - TILLS PM | EMD Smuount{IM MR} :

1) DATE OF INSPECTION: BETWEEM|R= 1385370J/- (Rupses
17052024 = 1200PM TO20OPMIST | Thirteen Lac Eighly Five
Thousand Threa Hundred
Sewanty Only)

MINUTES

Licanse, Viotar's -Card ardadhar Card, Ration ©

"#z is What is Bas=" condilion and the miending biddar shauld maks discreat enpuinies as regards

FIMANCIAL SERVICES LIMITED MrV¥ikas Anand : 09711010304,

TThe irerding bidders are advized 1o visi the Branch and the properties put up on Auction, and oblein neceszary infomation regarding charges, ancumbrances. The purchaser shall make his awn enguiry and
astanigin the edditional charges, encumbrances and any fhird party intarests and satisfy himselfherselfitse® in all aspacts ferefo. A4 stalotary dues like proparly lawas, alecincity dues and any other dues. ifany
altached to the property shoud be ascertsined and pald by the successil bidder(s)prospective purchasers]. The bidder(s)iprospective purchasens) are requested, in Seir can inferest Lo satiafy
fing e fFueesel hilse with regand b the above and ke other rdlissant dedails pestaming 1o e aboyve menlioned proparyPropeies, befons submilling the bids.. Terms & Condiions of Online Tendar/Awcticn: 1)
Tha auction sale shall be "online e-auction™ bidding thrawgh website https MisposaHub .com on the dates as meantioned in the table above with Unlimited Extension of § Minutes. [(2) The interestad biddars
shall subimit thair EMD through Web Paralhtips:{DNsposalHub.com {the user ID & Password can be obfined free of cost by registanng name with hitps:DisposalHub, com § through Loagin 10 & Password. The
EMD shal be payabie through MEFT in the account mentioned above, Afer Registration {Cre Tire) by the bidder in the Web Poetal, the infending Boder purchaser & requined to get the copies of the following
documents uploaded i the Web Portal belore the Las Date & Time ol submissian of the Bid Documents vz, i} Copy of the NEFT'RTGS Challan ar Demand Dral, il Cepy of PAN Cand; i) Proal of IderiEcation!
Address Prood (KYC) viz, sall-atlestad copy of Viodar 1D Caed! Driving Licansed Passport abc.; withoul which §ie Bid i lable 1o b= rejeciad. UPLOADING SCANNED COPY OF AMNEXLREHT & |IF (can be
downloaded from the Wab Portal hiips2/iDisposalHub.com ) AFTER DULY FILLED UP & SIGNING 15 ALSO REQUIRED. The interesied bidders wha requira assistanca in craaiing Login 1D & Pessword

uploading datz, submittirg Bid Documents, Training! Demansiration an Online Inter-se Bidding ete., may cansact #303, 2nd Floar, Shree Shyam Palace. Sector; 485 Crossing, Baba Prakashouri Chowle, Raiksay
Read, Gurugram - 122006, E-mall 1D Client Sandce Delrvery |CE0) Departrment «91 93100 29533, +81 88100 29926, +91 1244 233933 E&I}@_I:nsamaiﬂm.tm #203, 2nc Finar, Shree Shyam Patace, Sector
445 Crossing, Baba Prakashpin Chowk, Raibay Raad, Guiugram - 122 006 and tor ary' prapedy relabed query may pantacl Authoresad Ofcer ME. |
vikas ananﬂ@hdtﬂ; com, Pameet Singh; Mobila No: 8720025337 e-mai IDdm. vikaspurii@hdbfs. com and MR. Vishal Ritpurkar. Mobils No: 883367 1006, e-mail ID: vishal ritpurkan@hdbs o
Fhowrs from Monday fo Sasurday. 3. The inbending purchasenbidder is requirad o submit amount of the Eameast Menay Deposil (EMD) by way of Demand Draft/Pay OROER drawn on gry nationalzed or scheduled
Commaercal Bank in favar of * HDB FINANCIAL SERVICES LIMITED” payable AT PARNew Delhi or NEFT/RTGS in the account of “HDEFS GENERAL COLLNS"; Account No 00210310002748; IFSC
Code- HOFCO000021; MICR CODE: MICRE00240002; Branch: LAKMKAPUL, HYDERABAD; an or befora date and time mantionad above (Please refer io the details menfioned in takle abowa) and
regiziar their name at  htips:DispoealHub.com and get usar I end password free of cost and ged fraining on e-Auction from the  service provider. After their Riagistralion an tha web-si#a, the intending
purchasenbidder is required ta et the copees of the izliowing decuments uploaded {1, Capy ofthe NEFT/RTGS challan'DO capy’ Pey order, 2 Copy of PAM cand and 3, Copy of ptmrn[a:lﬂ'ea-s {Fassport, Driving
qard, Electncity Bil, Telephone Bil, Registered Leave License Agreamant]) on the welisiie befare or by the (2] date of submission of the EMD{5) a5 mentioned inthe
table above and atso submit hardoapy thensal al the Branch mentioned hereinabowe. (4) Bid mus ba accomparsed with EMD (Equivasant fo 107 of e Besanae Prica) by'way of Demand Draft' Pay ander in lawour
af * HOB FINAMCIAL SERNICES LIMITELD” payable AT PARS New Dalhi or NEFT/RTES in the accourt of "HOBFS GENERAL COLLNS"; Accownt Na 00210310002 748; IFSC Code- HOFCODMI0Z1; MICR
CODE: MICRS00240002; Branch: LAKDIKAPUL, HYDERABAD; on or before date and time mentiened abave, (5] Buds that are nod ﬁlqa;j up or Bids received beyond fast date will be congidenad as invakd Bid
and shal be gimmarsy 'E_.E-‘ill:ﬂ M irterest shall l!'-E peakd an fhe EME ez 1 bl i submithed Eny I Backder, same cannol e withdeawn, If $e Didder does rat parlicpabe in the tid process, EMD depasited byiihe
Bidder zhall be Torfaiad withawd fsthar racourse. Howaver, EMD deposited by tha unsuccessful bidder shall be mefurded wihoul inbarasl. {8] The bid prica bo ba submitted shall ba abowe the Raserve Price
alangaith incremend wabue of Rs 10,0000 [ Rupeas Ten Thausand enly] and the biddar shall further imarave theiroffer in muitiple of Rs. 10,0000 { Rupeas Tan Thausand onby). The property shall not be sold bebow
e Reserve Price e by the Authorsed Officer {7) The sucoasshd Hdder s required to deposd 25% af the sale prce (inchishee of EMD) immediatedy but not later than nest working day by Demand Dralf draan in
fayour ol of * HDB FINANCIAL SERVICES LIMITED™ payable AT PAR! NEW DELHI or NEFT/RTGS in the account of "HDEFS GEMERAL COLLNS"; Acceunt o 00210310002748; IFSC Code-
HOFCO000021; MICR CODE: MICRS00240002; Branch: LAKDMKAPUL, HYDERABAD ard the balanca amound of sale price shall e paid by the successful bidderwithin 15 days from the date of confrmation of
saka by the Compary. The EMD as wel as Sale Pricz paid by the intarested bidders shell camy no iterest, The depasil of EMD ar 10% of sak price, whatewer may ba the case shall be farleited by the Company, if
thesuccesshul bidder fls 1o adihene to lerms of sale or commats any defaul (8) On complance ol terms of Sale. Authansed afficer shal issue “Sale Canificate” in favour of highest bider. All the axpenses raated b
stamp duly, registration charges, cormayanca, TDS alc. S ba borme by (he purchaser. (3) Company does nod [ake any responsibility bo procune pamission | MO from army aulhanty ar undesany albar lawinfarcain
respect of properly offered or ary other dwes ie. oulstanding waterelecticity dues, property 18x or other charges, if ary. (10 Thea succassful biddar shal bear =l axpenses including pending dues of any
Devalapment Authority, i amytaxes: ubiity bils ele, o the Municpal Gorporatianar any other authoriy agency and fees pavabie for stamp duty fregistration fees elc, for regstration of ne Sale Carlficate. (1) The
Aulbeariged Oficer resenses the absolute nght and discredon e acoepl of necl any ar all B olecstids ar adoumicancel e sale wilboud assignmg any reason of madily any bems ol Sake wiltaud armye peice nalice:
Tha immavabla property shall ba zald {o tha highast bidder. However, the Authorised Officar reserves tha abeolute decretion o ellow inter-sa bidding, if deamed necassary. (12) Ta the best of its knowdedge and
irformatian, the Companyis not aware of amy encumiirances on the graperty to be sold except afthe Comgery. However, interesiad bicders shauld maka their van assessment of the proparty to their satisfactian

The Company dees rat inany way quaraniee or makes ary represantation with regard o the fitne ssititle of the aforesald property. For any other information, the Authansed Cffiozr shall not be hald resaorsbls for
any charge, lien, encombrancas, property 1aor any afher dwes 1o he Gavernmen] or anybody in respeclaol the aaresaid proparty. (13) Furtber intenes wil be charged as appicable, as per the loan documents an
the amaunt outstanding in the notica and ncidendal expensas, costs, ec. is due and payabls bl #s ectual reafizefion. {14) The nofica is kanaby givanda the Bormowear|s) | Mortgapons) bo remain presant personally at
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